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Sector-16A, Faridabad
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--------------------------------------------------------------------------------------------------------------------------------
To

The Member Secretary,
Haryana State Pollution Control Board
Panchkula.

Sub:  Certification of old ash dyke of FTPS, Faridabad being a stable dyke           as
per Clause A (5) of MOEF& CC Notification dated 31.12.2021..

Ref:        Head office Letter No. I/252160/2024 dated 18.06.2024.              

With reference to above said letter, Old Ash Dyke of FTPS Faridabad was
jointly inspected by the undersigned along with Sh. Pardeep Kumar JEE concerned
field officer and officers of HPGCL Sh. Rajesh Gulati XEN, Sh. Prateek Garg AEE
on dated 25.06.2024 to ascertain the site conditions. During the discussion with the
officers of HPGCL it was apprised that the said ash pond is lying defunct since
1987, no fresh ash was discharged/dumped/removed since then and approximate
in the year 1990 this site was covered by the earth layer.

Onsite followings were observed during the site visit: -

1. The old ash dyke was found covered with earth layer, naturally vegetation
and plantation mainly kikars. 

2. The site is covered with stone boulder boundary walls.
3. This dyke is surrounded by Sainik Colony, Sector-49 on its west side, Nehru

Colony on its east side, SGM Nagar on north side and Village Nawada on its
south side.  All these areas are densely populated.
 

         In view of above, it is submitted that the said ash dyke is lying abandoned
stabilized and reclamation has taken place well before the notification dated
31/12/2021 and further amendment vide dated 31/12/2022 and guidelines dated
June 2023. It is also submitted that the said site of ash dyke is surrounded by the
residential area from all sides and this area is densely populated. It is also
submitted that at this stage is not recommended to carry out any activity on the
said area without any scientific sustainable study.

DA/as above
 

Regional Officer
Faridabad Region

 

HSPCB-290004/117/2023-Region Faridabad-HSPCB

I/253134/2024
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                           CHAPTER 10 
 

STABILIZATION AND RECLAMATION OF 
ASH PONDS 

 

10. INTRODUCTION  

Despite best efforts during the last few decades’ huge quantity of fly ash 

is disposed of in ash ponds which is posing a serious problems of land 

utilization.  

An ash pond of 10 KM2 size for a 500 MW power plant gets filled up 

with Ash up to 10m height within a period of 5 years. In many ash 

ponds the total depth of ash has crossed over 30 metres. These ash 

ponds are subsequently abandoned. It is estimated that about more 

40,0000 hectares of land is under the cover of abandoned fly ash ponds 

in the country. These abandoned ash fly ashes are generally left as such 

with suitable soil cover. There is a strong need to develop reclamation 

for such abandoned fly ash ponds. 

MOEF& CC latest Ash utilization notifications dated 31.12.21 read in 

conjunction with amendment to the notification dated 30.12.22 says 

that ash pond or dyke which has been stabilized and, the reclamation 

has been done with greenbelt or plantation or solar power plant or 

wind power plant 

Green vegetation cover is beneficial in many ways leading to 

conservation of biodiversity, and maintaining pleasant climate of the 

area, providing possible habitats for birds and animals. Green belt 

minimizes the build-up of pollution levels in urban / industrial areas 

by acting as pollution sinks. The main advantages of green belt in and 

around the industry are to control air and noise pollution. Trees help 

in trapping particulate matter, removing carbon dioxide and other 

pollutants from air and by release of oxygen into the air thereby 

improving the air quality. Green belt reduces the intensity of sound by 

deflect, refract or by absorb sound, it will function as barrier between 

industry and neighbour-hood. The intensity reduction depends upon 

the distance sound has to travel from source and width of the greenbelt. 

Green belt also helps in soil erosion control through improvement of 

soil quality and binding soil. 
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10.1. Preconditions for abandoning: 

1) Permission from Regulatory authority: Power plant/ land owner/ 

agency shall obtain statutory permission from regulatory 

authorities such as SPCB as per the requirement. 

2)  Prevention of pollution: Suitable methods should be adopted and 

necessary arrangement should be made to prevent pollution 

during the complete exercise. 

3) Soil Cover on the top of ash fill: The soil required for soil cover 

shall be excavated from nearby location. Only the minimum 

quantity of soil required for the purpose of cover shall be 

excavated from the soil borrow area. The voids so created due to 

removal of soil shall be filled up with ash with proper compaction 

and covered at top with soil cover. A 300 mm thick soil layer shall 

be placed over the ash fill area. This should be done as an integral 

part of RECLAMATION development work. 

4) The final abandoned pond level however be lower than the top 

level of the peripheral ash dyke. So that the area can be properly 

drained towards the existing water escape structures. 

 

10.2 Reclamation of Ash Disposal Facility 

 

Following steps are required for reclamation of a site. 

 

 1. Complete dewatering 

It is necessary to determine whether dewatering of the abandoned 

disposal is complete or has receded to required levels. As water 

table falls, stresses are increased on lower layers of the deposit 

which has detrimental effect on ash strength. As an initial 

planning, the design of the hydraulic fill may include provisions 

to accelerate dewatering once filling is complete. The degree of 

effectiveness of dewatering can be accessed using piezometers 

over a period of time. 

       2.   Surface regrading and Site preparation  

Generally, deposition of the material in a hydraulic fill is not level, 

but will be sloping from the discharge inlet to the point where 

water escapes from the pond. All existing undulations, holes, 
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cavities and excavations made for plate load rests and other soil 

investigations, etc. shall be filled with pond ash having requisite 

moisture content. The ash thus filled shall be compacted with the 

help of vibratory rollers so as to achieve dry density of not less 

95% as per I.S–2720 (Part-VII). This would result in a levelled 

surface upon which soil cover can be done. 

3. Placement of earth cover  

Once the abandoned pond has been graded to approximate final 

configuration, it is necessary that the area to be covered with 

native soil and vegetated to prevent future erosion. The ash surface 

shall be covered with a minimum of compacted layer of 300 mm 

thickness of suitable earth. The thickness shall be as per design 

recommendations in rain prone area. Earth cover shall be laid 

simultaneously with the laying of compacted ash layers on side 

slopes. As in the case of ash layers, compacted thickness of earth 

layers shall not be exceeding 300 mm. The soil material used for 

plant cover shall be non-erodible and capable of supporting 

vegetation and plantation. No stones, cobbles or rock fragments, 

having maximum dimensions more than 25 mm shall be placed in 

the earth cover. Such stones or cobbles shall be removed either at 

the borrow pit or before it is used as Soil Cover. 

10.3 Ash Pond reclamation with soil cover and green 

belt/plantation  

Green capping is one of the popular methods to re-vegetate 

abandoned ash ponds of coal based thermal power plants thereby 

lowering the risk of contamination to the surrounding 

environment. It has innumerable advantages such as prevention 

of dust emission, checking soil erosion, stabilizing the surface 

areas of ash, preventing potential ground water contamination, 

and finally, adding native vegetation cover, which is very vital in 

the long term. The following measures are to be undertaken while 

reclamation of ash pond with green belt.  

i. Storm water drains shall be constructed for channelizing 

the run-off water away from the disposal site.  

ii. A 300 mm thick soil cover shall be provided to promote 

vegetation growth.  

iii.  For plantation purpose, preference shall be given to both 
native species and mixed culture. The species will be 
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selected carefully from the following groups for quick 
reclamation under the guidance of a taxonomist: 

 Tree species for fuel   wood and timber  

 Forestry type tree species.  

 Tree species with dense foliage for shade.  

 Native species.  

iv. However, fruit bearing species shall be avoided. 

    10.3.1 Plantation for green belt 

A three tier plantation approach (consisting of large trees, smaller trees 

and shrubs) will be followed for overall eco-restoration of the area. This 

will also help in checking the surface run-off, preventing the water from 

percolation and maintaining the aesthetics beauty of the surrounding 

in general a conceptual diagram of the reclaimed ash pond is presented 

below in figure 21 

 

Figure 21 Typical reclaimed Ash pond 

10.4 Reclamation of Abandoned Ash Pond with solar power plant or 

wind power plant. 

Now a day there is a substantial socio economic pressure to become more 

environmentally aware of how we receive our power. Solar and wind power 

is becoming prevalent as a clean source of power. An ash pond which has 

been closed if can be used to generate energy in a clean way plus having 

financial impacts also is a need of the hour. Amendment to Fly ash 

utilization notification was issued vide Notification No. S.O. 6169 (E) dated 
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30th December, 2022 which allows reclamation of ash pons by green belts 

/ plantations or solar power plant or wind power plant.  

 

The power plant shall be required to undertake detailed feasibility study 

for provision of solar or wind power plant on the abandoned ash dyke. The 

design, construction and operations of the same shall be done in 

accordance with the recommendations of the same. Necessary statuary 

clearances shall be obtained by the TPP.   

 

Proper measures shall be taken to prevent surface erosion and air and 

water pollution. To facilitate drainage, surface slope and surface water 

drains shall be provided to carry the surface run off away from the ash 

pond / dykes. 

10.5 Precautions during reclamation activity 

The following precautionary measures are required for safe working 
during the reclamation activity:  

(i) Appropriate measures should be taken to prevent entry of 
cattle/livestock inside the pond area during execution 

period.  

(ii) Water sprinkling for dust suppression during handling of 
Ash shall be ensured from being air borne.  

(iii)After complete reclamation of the site, sign board shall be 
kept indicating abandoned ash pond has been reclaimed. 

This will help to propagate the message of provision of 
green belts on ash ponds and other uses such as solar 
power and wind power. 

10.6 Annual certification of reclaimed ash ponds and dykes  

Power plants shall ensure annual certification of reclaimed ash pond 
and dykes also in respect of safety, storm water collection and disposal, 

and environmental pollution and green belt etc. and shall submit report 
along with the certification report of operational ash ponds and dykes. 
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रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

  
 

 

xxxGIDHxxx 
xxxGIDExxx 

असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजध सचूना 

नई दिल्ली, 31 दिसम्बर, 2021 

 का.आ. 5481(अ).—केन्‍द रीर् सरकार ने भारत सरकार के तत् कालीन पर्ाावरण और वन मंत्रालर् क  अजधसूचना 

सं. का.आ. 763 (अ) तारीख 14 जसतम् बर, 1999 द्वारा कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्रस से तीन स  

दकलोमीआर के जवजनर्िाष् आ ्‍ र्ास के भीतर टोआस के जवजनमााण के जलए उपिाम जमटी ी के उत् खनन को प्रजतबंजधत करने के जलए 

और भवन जनमााण सामग्री के जवजनमााण में और संजनमााण दिर्ाकलाप में फ्लाई-राख के उपर्ोग को बढावा िेने के जलए 

जनिेि िारी दकए हैं; 

और, प्रिषूणकताा भुगतान जसद्ांत (पीपीपी) के आधार पर, ऐसा करके कोर्ला र्ा जलग् नाइट आ आधाररत ताप 

जवयुुतत संर्ंत्रस द्वारा फ्लाई-राख का 100 प्रजतित उपर्ोग सुजनजित करत े हुए और फ्लाई-राख प्रबंधन प्रणाली क  

संधारणीर्ता के जलए पूवोक् त अजधसूचना को और अजधक प्रभावकारी ंंग से कार्ााजन्‍दवत करने हतेु, कें रीर् सरकार न े

म िूिा अजधसूचना क  समीक्षा क ;  

और प्रिषूणकताा भुगतान जसद्ांत के आधार पर पर्ाावरणीर् प्रजतकर जनधााररत दकए िान ेक  आवश् र्कता ह ; 

और, जवजनमााण को बढावा िेकर तथा जनमााण कार्ा के क्षते्र में राख आधाररत उत् पािस तथा भवन जनमााण 

सामजग्रर्स के प्रर्ोग को अजनवार्ा करके उपिाम जमटी ी को संरजक्षत करने क  आवश् र्कता ह ;  

स.ं   5075] नई दिल्ली, िुिवार, दिसम् बर 31, 2021/प ष 10, 1943  

No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943  

सी.जी.-डी.एल.-अ.-01012022-232336
CG-DL-E-01012022-232336
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2  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

और, सड़क बनाने, सड़क एवं फ्लाई ओवर के रेललगं बनान,े तआरेखा क  सुरक्षा का उपार् करने, अनुमोदित 

पररर्ोिनाओं के जनचले क्षेत्रस को भरने, खजनत स्ट् थलस को दरर से भरने में जमटी ी क  सामजग्रर्स से भरने के जवकल् प के ूपप में 

राख उपर्ोग को बढावा िेकर उपिाम जमटी ी और प्राकृजतक संसाधनस को संरजक्षत करन ेक  आवश् र्कता ह ;  

और, पर्ाावरण को सुरजक्षत करना तथा कोर्ला अथवा जलग् नाइट आ आधाररत ताप जवयुुतत संर्तं्रस से सृजित फ्लाई 

राख के जनक्षेपण तथा जनपआान क  रोकथाम करना आवश् र्क ह ;   

और, उक् त अजधसूचना में िो ‘राख’ िब् ि का प्रर्ोग दकर्ा गर्ा ह  उसमें कोर्ला र्ा जलग   नाइट आ आधाररत ताप 

जवयुुतत संर्ंत्रस से सृजित फ्लाई-राख और बॉआम-राख िोनस िाजमल हैं; 

और,  कें रीर् सरकार प्रिषूणकताा भुगतान जसद्ांत के आधार पर, पर्ाावरणीर् प्रजतकर क  प्रणाली सजहत राख के 

उपर्ोग के जलए एक ्‍ र्ापक ंांचा लाना चाहती ह ; 

अत: पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म (5) के उप-जनर्म (3) के खंड (घ) के साथ परित पर्ाावरण 

(संरक्षण) अजधजनर्म, 1986 (1986 का 29) क  धारा 3 क  उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त 

िजिर्स का प्रर्ोग करत ेहुए, भारत सरकार के पर्ाावरण एवं वन मंत्रालर् क  अजधसूचना िो का.आ. 763 (अ) तारीख 14 

जसतम् बर, 1999 द्वारा भारत के रािपत्र, असाधारण भाग ।।, खंड 3, उप खंड (i) में प्रकाजित का अजधिमण करत ेहुए, 

कोर्ला र्ा जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्रस द्वारा राख के उपर्ोग के संबंध में प्राूपप अजधसूचना िो सा.का.जन. 285 

(अ) तारीख 22 अप्र ल, 2021 द्वारा भारत के रािपत्र, असाधारण, भाग-2, धारा 3, उप धारा (i) में प्रकाजित क  गई थी 

जिसमें उन सभी ्‍ र्जिर्स से जिनका इट ससे प्रभाजवत होना सामान्‍द र् ह  उस तारीख से, जिसको उक् त प्राूपप उपबंधस क  

िासक र् रािपत्र में अंतर्वाष् आ प्रजतर्ां िनता को उपलब् ध करा िी गई थी, साि दिनस के अवसान से पूवा आक्षेप और सुझाव 

आमंजत्रत दकए गए थे।    

और उक् त प्राूपप अजधसूचना के संबंध में उससे संभाजवत त र पर प्रभाजवत होन ेवाल ेसभी ्‍ र्जिर्स से प्रा्‍ त  

आक्षेपस और सुझावस पर कें रीर् सरकार द्वारा सम् र्क ूपप से जवचार कर जलर्ा गर्ा ह ; 

अत: पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म (5) के उप-जनर्म (3) के खंड (घ) के साथ परित पर्ाावरण 

(संरक्षण) अजधजनर्म, 1986 (1986 का 29) क  धारा 3 क  उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त 

िजिर्स का प्रर्ोग करत े हुए और अजधसूचना का.आ. 763 (अ) तारीख 14 जसतम् बर, 1999 का उन बातस के जसवार् 

अजधकांत करते हुए जिन्‍द हें ऐसे अजधिमण से पूवा दकर्ा गर्ा ह  र्ा करन ेका लोप दकर्ा गर्ा ह , केन्‍द रीर् सरकार कोर्लस र्ा 

जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्रस से राख के उपर्ोग के संबंध में जनम् नजलजखत अजधसूचना िारी करती ह , िो इट स 

अजधसूचना के प्रकािन क  जतजथ से प्रवृत् त होगी, अथाात   

क. फ्लाई-राख और बॉआम-राख का जनपआान करन ेहते ुताप जवयुततु सरं्ंत्रस (आीपीपी) के उत् तरिाजर्त् व.- 

(1) प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्र (जिनमें क ज्‍आव और/र्ा सह-उत् पािन कें र िाजमल हैं र्ा 

िोनस) क  र्ह प्राथजमक जिम् मेिारी होगी दक वह अपन ेद्वारा सृजित राख (फ्लाई-राख और बॉआम-राख) का उप प रा (2) में 

दिए गए पारर-अनुकूल तरीके से 100 प्रजतित उपर्ोग सुजनजित करे;  

(2) कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्रस से सृजित राख का उपर्ोग केवल जनम् नजलजखत पारर-अनुकूल 

प्रर्ोिनस के जलए दकर्ा िाएगा, अथाात :-   

(i) फ्लाई राख पर आधाररत उत् पाि अथाात : टोआ ब् लॉक आाइट ल, राइट बर सीमेंआ िीआ, पाइट प, बोडा, प नल का 

जवजनमााण;  

(ii) सीमेंआ जवजनमााण, रेडी-जमक् स कंि आ;  
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(iii) सड़क जनमााण और फ्लाई-ओवर के रेललगं का जनमााण, राख और जिओ-पॉलीमर आ धाररत जनमााण 

सामग्री; 

(iv) बांध का जनमााण; 

(v) जनचले क्षेत्र को भरना; 

(vi) खनन कार्ा से ररक् त हुए स्ट् थान को भरना; 

(vii) लसंआडा र्ा िीत–बद् राख संचर् का जवजनमााण; 

(viii) मृिा परीक्षण के आधार पर जनर्ंजत्रत तरीके से कृजष; 

(ix) तआीर् जिलस में तआरेखा संरक्षण संरचनाओं का जनमााण;  

(x) अन्‍द र् ििेस को राख का जनर्ाात;  

(xi) समर्-समर् पर र्थाजधसूजचत दकसी अन्‍द र् पारर-अनुकूल प्रर्ोिन के जलए। 

(3) अध् र्क्ष, कें रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) क  अध् र्क्षता में एक सजमजत गरित क  िाएगी जिसमें 

पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् (एमओईएरसीसी), जवयुुतत मंत्रालर्, खान मंत्रालर्, कोर्ला 

मंत्रालर्, सड़क पररवहन और रािमागा मंत्रालर्, कृजष अनुसंधान एवं जिक्षा जवभाग, सड़क कांग्रेस संस्ट् थान तथा 

राष् रीर् सीमेंआ एवं भवन सामग्री पररषि के प्रजतजनजधर्स को सिस्ट् र्स के ूपप में िाजमल दकर्ा िाएगा, जिसका 

प्रर्ोिन राख के उपर्ोग के पारर-अनुकूल त र-तरीकस क  िांच करना, उनक  समीक्षा एवं अनुिंसा करना तथा 

प्र युतोजगक र् जवकासस तथा पणधारी से प्रा्‍ त अनुरोधस के आधार पर उप-प रा (2) में र्थोजल्लजखत ऐसे त र-

 तरीकस क  सूची में सजमजत द्वारा सुझाए गए त र-तरीकस को िाजमल करना र्ा दकसी त र-तरीके को सूची से 

हआाना र्ा उसमें संिोधन करना ह । िब भी इट स प्रर्ोिन के जलए अपेजक्षत हो, र्ह सजमजत राज् र् प्रिषूण जनर्ंत्रण 

बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत, ताप जव युुतत संर्ंत्र और खानस के प्रचालकस को आमंजत्रत कर सकती ह । इट स 

सजमजत जसराररि के आधार पर, पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् ऐसे पारर-अनुकूल प्रर्ोिन 

प्रकाजित करेगा।  

(4) प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्र उस वषा के ि रान सृजित राख (फ्लाई-राख और बॉआम-

राख) का 100 प्रजतित उपर्ोग करने हते ुउत् तरिार्ी होगा; तथाजप, दकसी भी जस्ट्थजत में, दकसी वषा में राख का 

उपर्ोग 80 प्रजतित से नीचे नहीं होगा और साथ ही, उस ताप जवयुुतत संर्ंत्र को तीन वषा क  अवजध में 100 

प्रजतित औसत राख के उपर्ोग का लक्ष् र् प्रा्‍ त करना होगा : 

 परंत,ु र्ह और दक पहली बार के जलए लागू तीन वषा के चि को ऐसे ताप जवयुुतत संर्ंत्रस, िहां राख का उपर्ोग 

60-80 प्रजतित के बीच होता ह , एक वषा के जलए और ऐसे संर्ंत्रस, िहां राख का उपर्ोग 60 प्रजतित से कम ह , 

िो वषा के जलए बढार्ा िा सकता ह , और राख के उपर्ोग क  प्रजतितता क  गणना के प्रर्ोिन के जलए वषा 

2021-2022 में उपर्ोग क  प्रजतित प्रमात्रा को नीचे िी गई ताजलका के अनुसार ध् र्ान में रखा िाएगा:  

तापीर् जवयुुतत संर्ंत्रस के 

उपर्ोग क  प्रजतितता  

100 प्रजतित उपर्ोजगता प्रा्‍ त 

करने के जलए प्रथम अनुपालन चि  

100 प्रजतित उपर्ोजगता प्रा्‍ त करने के 

जलए जद्वतीर् अनुपालन चि  

>80 प्रजतित 3 वषा 3 वषा 

60-80 प्रजतित 4 वषा 3 वषा 

<60 प्रजतित 5 वषा 3 वषा 
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परन्‍द त,ु ताप जवयुुतत संर्ंत्रस के जलए 80 प्रजतित न्‍द र्नूतम उपर्ोग प्रजतितता, िमि: 60-80 प्रजतित और <60 

प्रजतित क  उपर्ोजगता क  श्रणेी के तहत आने वाले ताप जवयुुतत संर्ंत्रस के जलए प्रथम अनुपालन चि के पहले वषा 

और पहल ेिो वषों पर लागू नहीं होगी। 

परन्‍द त,ु अनुपालन चि के अंजतम वषा में सृजित 20 प्रजतित राख को अगल ेचि में भी ल ेिार्ा िाएगा जिसका 

उपर्ोग उस अनुपालन चि के ि रान सृजित राख के साथ अगले तीन वषों में दकर्ा िाएगा।  

(5)  अप्रर्ुक् त संजचत राख अथाात  लीगेसी राख, जिसका इट स अजधसूचना के प्रकािन से पहले भंडारण दकर्ा गर्ा ह , को  

ताप जवयुुतत संर्ंत्र (आीपीपी) द्वारा इट स रीजत से िजमक ूपप से उपर्ोग में लार्ा िाएगा, दक लीगेसी राख को इट स 

अजधसूचना के प्रकािन क  जतजथ से िस वषों के भीतर परूी तरह उपर्ोग कर जलर्ा िाएगा और र्ह उस जवजिष् आ 

वषा के चाल ूसंचालनस के माध् र्म से राख उत् सिान के जलए जनधााररत उपर्ोग लक्ष् र्स से अजतररक् त होगा।   

 परन्‍द त,ु जनम् नजलजखत प्रजतितताओं में र्था उजल्लजखत लीगेसी राख क  न्‍द र्ूनतम मात्रा का उपर्ोग तास्ट् थानी वषा के 

ि रान कर जलर्ा िाएगा और लीगेसी राख क  न्‍द र्ूनतम मात्रा क  ताप जवयुुतत संर्ंत्र क  संस्ट् थाजपत क्षमता के 

अनुसार वार्षाक राख उत् सिान के आधार पर क  िानी ह ।  

प्रकािन क  जतजथ से वषा पहला िसूरा तीसरा-िसवां 

लीगेसी राख का उपर्ोग 

(वार्षाक राख क  प्रजतितता) 

कम से कम 20 

प्रजतित 

कम से कम 35 

प्रजतित 

कम से कम 50 प्रजतित 

  परन्‍द त,ु र्ह और दक लीगेसी राख का उपर्ोग वहां अपेजक्षत नहीं ह , िहां राख के तालाब र्ा डाइट क जस्ट्थर हो गए हैं 

और हररत पटी ी के जनमााण र्ा प ध रोपण से पुनूपद्ार दकर्ा गर्ा ह  और संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा इट स 

संबंध में प्रमाजणत करेगा। दकसी राख तालाब र्ा डाइट क के जस्ट्थरीकरण और भूजम-उद्ार का कार्ा, जिसमें केन्‍द रीर् 

प्रिषूण जनर्ंत्रण बोडा र्ा राज् र् प्रिषूण जनर्ंत्रण बोडा द्वारा प्रमाणन िाजमल ह , इट स अजधसूचना के प्रकािन क  

तारीख से एक वषा के भीतर दकर्ा िाएगा। अन्‍द र् सभी राख के कंुड र्ा डाइट क में िेष बचे राख का उपर्ोग मपर 

उजल्लजखत समर्-सीमाओं के अनुसार िजमक ूपप से  दकर्ा िाएगा।  

रआ्‍ पण: राख के उपर्ोग के लक्ष् र्स को हाजसल करन ेके जलए उप प रा (4) और (5) के अधीन िाजर्त् व 01 अप्र ल, 

2022 क  तारीख से लागू हसगे।  

(6)  दकसी भी नए तापीर् जवयुुतत संर्ंत्र (आीपीपी) में 0.1 हके् आेर्र प्रजत मगेावाआ (एमडब् ल् र्ू) क्षेत्ररल के साथ 

आपातकालीन र्ा अस्ट् थार्ी राख कंुड क  अनुमजत िी िा सकती ह । राख के तालाब र्ा डाइट कस का तकनीक  

जवर्नािेि, केन्‍द रीर् जवयुुतत प्राजधकरण (सीईए) के परामिा से केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा बनाए गए 

दििाजनिेिस के अनुसार होगा और र्े दििाजनििे राख के कंुड र्ा डाइट क के संबंध में इट सक  सुरक्षा, पर्ाावरणीर् 

प्रिषूण, उपलब् ध प्रमात्रा, जनपआान का तरीका, जनपआान में िल क  खपत र्ा संरक्षण, राख िल पुनचािण और ग्रीन 

बेल् आ आदि के वार्षाक प्रमाणन के जलए कार्ाजवजध भी जनधााररत करेंग ेऔर इट स अजधसूचना के प्रकािन क  तारीख 

से तीन महीनस के भीतर प्रस्ट् तुत दकए िाएंगे।  

(7)  प्रत् र्के कोर्ला र्ा जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्र र्ह सुजनजित करेगा दक राख क  लिाई, उतराई, ंुलाई, 

भंडारण और जनपआान पर्ाावरणीर् िजृि से अनुकूल रीजत से दकर्ा गर्ा ह  और वार्ु और िल प्रिषूण क  रोकथाम 

के जलए सभी ऐजहतर्ात दकए गए हैं और इट स संबंध में जस्ट्थजत क  सूचना इट स अजधसूचना में संलग् न अनुबंध में 

संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को िी िाएगी।  

(8)  प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् जवयुुतत संर्ंत्र, संस्ट् थाजपत क्षमता पर आधाररत राख के कम से कम 

16 घंआस के भंडारण के जलए समर्पात िुष् क फ्लाई राख साइट लोस प्रजतष् िाजपत करेगा, जिनके पास पृथक पहुचं मागा 

हसगे, जिससे दक राख पहुचंाने के कार्ा को सुगम बनार्ा िा सके। इट सक  सूचना संबंजधत राज् र् प्रिषूण जनर्ंत्रण 

बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को उपाबंध में िी िाएगी और केन्‍द रीर् प्रिषूण जनर्ंत्रण 
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बोडा (सीपीसीबी) र्ा राज् र् केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत द्वारा समर्-

समर् पर जनरीक्षण दकर्ा िाएगा।  

(9)  प्रत् र्के कोर्ला र्ा जलग् नाईआ आधाररत तापीर् जवयुुतत संर्ंत्र (जिसके अंतगात क ज्‍आव र्ा सह उत् पािन केन्‍द र भी ह  र्ा 

िोनस), वास्ट् तजवक उपर्ोगकताा (उपर्ोगकतााओं) के जहत के जलए केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा के वेब पोआाल र्ा 

मोबाईल रोन ए्‍ प का ललंक उपलब् ध  कराकर ताप जवयुुतत संर्ंत्र के पास राख क  उपलब् धता के वास्ट् तजवक आंकडे़ 

प्रिान करेगा।  

(10)  राख के 100 प्रजतित उपर्ोग का व धाजनक िाजर्त् व, िहां भी लाग ूहो, जवजध में बिलाव के ूपप में माना िाएगा। 

ख.  राख के उपर्ोग के प्रर्ोिनाथा, उत् तरवतती  उप प राग्रार लाग ूहसग े.-  

(1) ऐसे सभी अजभकरण (सरकारी, अद्ासरकारी और जनिी), िो सड़क जबछान,े सड़क और फ्लाई ओवर के दकनारस, 

तआीर् जिलस में तआरेखा क  सुरक्षा संरचनाओं और जलग् नाईआ र्ा कोर्ला आधाररत ताप जवयुुतत संर्ंत्र से 300 

दकमी के भीतर बांधस ि से जनमााण संबंधी कार्ाकलापस में लग ेहुए हैं, इट न कार्ाकलापस में अजनवार्ा ूपप से राख का 

उपर्ोग करेंग े:  

परंतु इट सको पररर्ोिना स्ट् थल पर जनिुल् क प हुचंार्ा िाए और पररवहन लागत, ऐसे कोर्ला र्ा जलग् नाईआ 

आधाररत ताप जवयुुतत संर्ंत्रस द्वारा वहन क  िाए।  

परंत ुर्ह और दक ताप जवयुुतत संर्ंत्र पारस्ट् पररक सहमत हुई ितों के अनुसार राख क  लागत और पररवहन के जलए 

िुल् क ल ेसकता ह  उस मामल ेमें िहां ताप जवयुुतत संर्ंत्र अन्‍द र् माध् र्म से राख का जनपआान करने में समथा ह  और र् े

अजभकरण इट सके जलए प्रथााना कर सकते हैं और जबना लागत और जबना पररवहन िलु् क के राख उपलब् ध कराने के 

प्रावधान तभी लाग ूहसगे र्दि उसके जलए ताप जवयुुतत संर्ंत्र उस जनमााण अजभकरण को नोरआस िारी करता ह ।   

(2) उक् त कार्ाकलापस में राख का उपर्ोग भारतीर् मानक ब् र्ूरो, भारतीर् रोड कांग्रेस, केन्‍द रीर् भवन अनुसंधान 

संस्ट् थान, ूपड़क , केन्‍द रीर् सड़क अनुसंधान संस्ट् थान, दिल् ली, केन्‍द रीर् लोक जनमााण जवभाग, राज् र् लोक जनमााण 

जवभागस और अन्‍द र् केन्‍द रीर् और राज् र् सरकार के अजभकरणस द्वारा जनधााररत दकए गए जवजनििेस और दििाजनिेिस 

के अनुसार दकर्ा िाएगा।  

(3) तापीर् जवयुुतत संर्ंत्र क  300 दकलोमीआर क  पररजध के भीतर अवजस्ट्थत सभी खानस के जलए जवस्ट् ताररत उत् पािक 

उत् तरिाजर्त् व (ईपीआर) के तहत खुली आवता खानस में राख का पृष् ि भंडारण करना र्ा अजधक भार के ंेरस के 

साथ राख का जमश्रण करना बाध् र्कारी होगा। सभी खान के स्ट् वामी र्ा प्रचालक (चाह ेसरकारी, सावािजनक और 

जनिी क्षेत्र के हो) कोर्ला र्ा जलग् नाईआ आधाररत तापीर् जवयुुतत संर्ंत्रस से तीन स  दकलोमीआर (सड़क द्वारा) के 

भीतर, महाजनिेिक, खान सुरक्षा (डीिीएमएस) के दििाजनििेस के अनुसार ओवर बडान के बाह्य जनक्षेप खान क  

ब कदरललंग अथवा स्ट् आोलवंग (प्रचाजलत र्ा छोड़ी गई खानस, ि सा भी मामला हो) के जलए उपर्ोग क  गई 

सामजग्रर्स के भार-िर-भार के आधार पर कम से कम 25 प्रजतित राख को जमजश्रत करन ेके जलए उपार् करेंगे :  

परंत ुऐसे तापीर् जवयुुतत केन्‍द र जन:िलु् क राख प्रिान करके और पररवहन क  लागत को वहन करके र्ा पारस्ट् पररक 

सहमत हुई ितेों पर जलए गए जनणार् के अनुसार लागत र्ा पररवहन ्‍ र्वस्ट् था करके राख क  अपेजक्षत मात्रा क  

उपलब् धता को सुकर बनार्ेंग ेऔर खानस के खाली स्ट् थानस और ंेरो में अजधकभार के साथ राख को जमजश्रत करना, 

सृजित अजधभार के जलए इट स अजधसूचना के प्रकािन क  जत जथ से लागू होगा और उक् त कार्ाकलापस में राख का 

उपर्ोग, कें रीर् प्रिषूण जनर्ंत्रण बोडा, महाजनिेिक खान सुरक्षा और भारतीर् खिान ब् र्रूो द्वारा जनधााररत दििा-

जनिेिस के अनुसार दकर्ा िाएगा। 

   स्ट् पष् आीकरण .-  इट स उप-प रा के प्रर्ोिन के जलए र्ह भी स्ट् पष् आ दकर्ा िाता ह  दक लागत मुक् त राख और 

जन:िुल् क पररवहन के उपबंध केवल तभी लाग ूहसग ेर्दि ताप जवयुुतत संर्ंत्र इट सके जलए खान माजलक को नोरआस िेत े

हैं और अजधभार वाल ेंेर के साथ जमजश्रत करन ेऔर खान में खाली स्ट् थान को भरन ेके जलए राख के 25 प्रजतित 

जहस्ट् से के उपर्ोग का अजधिेि तब तक लागू नहीं होगा िब तक दक ताप जवयुुतत संर्ंत्र द्वारा खान माजलक को 

नोरआस न दिर्ा गर्ा हो। 
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(5) (i) सभी खान माजलकस को खान में खाली स्ट् थानस में राख को समार्ोजित करन ेके जलए खान बंि र्ोिना (प्रगामी और 

अंजतम) त र्ार करनी होगी और खान में खाली स्ट् थान में राख के जनपआान और अजधभार वाल ेंेर के साथ राख को 

जमजश्रत करन े के जलए खान र्ोिनाओं को संबंजधत प्राजधकारी अनुमोदित करेगा। पर्ाावरण, वन और िलवार् ु

पररवतान मंत्रालर् द्वारा ताप जवयुुतत संर्ंत्रस और कोर्ला खिानस क  पर्ाावरणीर् मंिूरी क  अपेक्षा से छूआ िेन ेके 

साथ-साथ ऐसे जनपआान के जलए अपनाए िान े वाल े दििाजनिेिस के संबंध में तारीख 28 अगस्ट् त, 2019 को 

दििाजनिेि िारी दकए गए। 

 (ii)  मंत्रालर्, केन्‍द रीर् प्रिषूण जनर्तं्रण बोडा, महाजनिेिक, खान सुरक्षा (डीिीएमएस) और भारतीर् खान ब् र्ूरो 

(आईबीएम) के साथ परामिा करके, खानस में खाली स्ट् थानस में राख के जनपआान करने तथा अजधभार वाल ेंेरो में 

इट से जमजश्रत करना सुगम बनान ेके जलए समर्-समर् पर आग ेभी दििाजनिेि िारी कर सकता ह  और र्ह खान 

माजलकस क  जिम् मिेारी होगी दक वे ऐसी खानस को अजभञातात करने क  जतजथ से एक वषा के भीतर जवजभन्‍द न 

जवजनर्ामक प्राजधकरणस द्वारा िारी क  गई अनुमजतर्स में आवश् र्क संिोधन र्ा पररवतान प्रा्‍ त करेंगे।  

(6) (i) पर्ाावरणीर् प्रिषूण के संिभा में सुरक्षा, ्‍ र्वहार्ाता (आर्थाक ्‍ र्वहार्ाता नहीं) और पहलुओं क  िांच सजहत राख 

से खान में खाली स्ट् थान को वापस भरने/अजधभार वाले ंेर के साथ राख को जमजश्रत करन े के जलए खानस क  

पहचान करन ेके जलए पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर्, जवयुुतत मंत्रालर्, खान मंत्रालर्, कोर्ला 

मंत्रालर्, महाजनिेिक खान सुरक्षा और भारतीर् खान ब् र्ूरो से प्रजतजनजधर्स को िाजमल करते हुए अध् र्क्ष, केन्‍द रीर् 

प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) क  अध् र्क्षता में एक सजमजत का गिन दकर्ा िाएगा और र्ह सजमजत पणधारी 

मंत्रालर्स र्ा जवभागस के जलए अजभञातात खानस (भूजमगत और खुली, िोनस) के संबंध में त र्ार क  गई जतमाही 

ररपोआों को अयुततन करेगी और र्ह सजमजत, इट स अजधसूचना के प्रकािन के तुरंत पश् चात उपर्ुक् त खानस क  

पहचान करना आरंभ करेगी। 

(ii) ताप जवयुुतत संर्ंत्र र्ा खानें, उपरोक् त अनुसार अजधिेजित उपर्ोग लक्ष् र्स को परूा करन ेके जलए उपर्ुाक् त सजमजत 

द्वारा पहचान दकए िान ेतक राख के जनपआान हतेु प्रतीक्षा नहीं करेंगी। 

(7) राख से जनचले क्षेत्र को भरने का कार्ा, अनुमोदित पररर्ोिनाओं के जलए राज् र् प्रिषूण जनर्ंत्रण बोडा क  पवूा 

अनुमजत से और केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा जनधााररत दििा-जनिेिस के अनुसार दकर्ा िाएगा और राज् र् 

प्रिषूण जनर्ंत्रण बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत द्वारा अनुमोदित स्ट् थलस, अवस्ट् थान, क्षेत्र और अनुमत मात्रा को 

अपनी वेबसाइट आ पर प्रजतवषा प्रकाजित दकर्ा िाएगा।  

(8) केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा, संगत पणधारी के साथ जमलकर, राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा 

प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) द्वारा अनुमजत प्रिान करन ेके जलए समर्बद् ऑनलाइट न आवेिन प्रदिर्ा प्रस्ट् तुत 

करने के साथ-साथ इट स अजधसूचना के अधीन पररकजल्पत सभी प्रकार के कार्ाकलापस के जलए एक वषा के भीतर 

दििाजनिेि प्रस्ट् तुत करेगा।  

(9)  कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र से तीन स  दकलोमीआर के िार्रे में जस्ट्थत सभी भवन जनमााण 

पररर्ोिनाएं (कें रीर्, राज् र् और स्ट् थानीर् प्राजथकरणस सरकारी उपिमस, अन्‍द र् सरकारी अजभकरणस तथा सभी 

जनिी अजभकरणस) राख क  ईआस, आाईल् स, धातुमल राख अथवा अन्‍द र् राख आधाररत उत् पािस का उपर्ोग करेंगी 

बिते दक वे व कजल्पक उत् पािस क  क मत से अजधक क मत पर उपलब् ध न हो।  

(10)  राख आधाररत उत् पािस के जवजनमााण और ऐसे उत् पािस में राख के उपर्ोग में भारतीर् मानक ब् र्ूरो, भारतीर् सड़क 

कांग्रेस और कें रीर् प्रिषूण जनर्तं्रण बोडा द्वारा जनधााररत जवजनिेिस और दििाजनििेस क  अनपुालना होगी।  

ग. ग र-अनपुालन के जलए पर्ाावरणीर् प्रजतकर .- 

(1)  तीन वषा के चि के प्रथम िो वषों में, र्दि कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र (क ज्‍आव और/ र्ा 

सह-उत् पािक स्ट् आेिनस र्ा िोनस सजहत) ने कम-से-कम 80 प्रजतित राख (फ्लाई-राख और बॉआम-राख) उपर्ोग नहीं 

क  ह  तो ऐसे ग र-अनुपालन ताप जवयुुतत संर्ंत्रस पर प्रस्ट् तुत क  गई वार्षाक ररपोआों के आधार पर जवत् तीर् वषा के 
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अंत में अप्रर्ुक् त राख पर 1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर लगार्ा िाएगा और र्दि र्ह तीन 

वषा के चि के तीसरे वषा में 100 प्रजतित राख का उपर्ोग करने में असमथा रहता ह , तो वह अप्रर्ुक् त मात्रा पर 

1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर के भुगतान का पात्र होगा, जिस पर पहले पर्ाावरणीर् 

प्रजतकर नहीं लगार्ी गर्ी ह ।   

परंत ुपर्ाावरणीर् प्रजतकर को प रा क के उप-प रा (4) में उजल्लजखत जवजभन्‍द न उपर्ोगी श्रेजणर्स के अनुसार प्रथम 

अनुपालन चि के अंजतम वषा के अंत में अनुमान लगार्ा िाएगा और अजधरोजपत दकर्ा िाएगा।  

(2)  अजधकाररर्स द्वारा एकजत्रत पर्ाावरणीर् प्रजतकर को केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा के जनर्िाष् आ खाते में िमा दकर्ा 

िाएगा।  

(3)  ल गेसी राख के मामल े में, र्दि कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र (क ज्‍आव र्ा सह-उत् पािक 

स्ट् आेिनस र्ा िोनस सजहत) ने स्ट् थाजपत क्षमता पर आधाररत उत् पन्‍द न राख का कम-से-कम 20 प्रजतित (प्रथम वषा के 

जलए), 35 प्रजतित (जद्वतीर् वषा के जलए), 50 प्रजतित (तीसरे से िसवें वषा तक) उपर्ोग के बराबर लक्ष् र् प्रा्‍ त 

नहीं दकर्ा ह  तो उस जवत् तीर् वषा के ि रान अप्रर्ुक् त ल गेसी राख पर 1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् 

प्रजतकर लगार्ा िाएगा और र्दि 10 वषा के अतं में ल गेसी राख का उपर्ोग नहीं दकर्ा िाता ह  तो 1000 ुपपए 

प्रजत आन क  िर से िेष अप्रर्कु् त मात्रा पर पर्ाावरणीर् प्रजतकर लगार्ा िाएगा जिस पर पहले पर्ाावरणीर् 

प्रजतकर नहीं लगार्ा गर्ा ह ।  

(4)  अजधकृत खरीििारस र्ा उपभोक् ता अजभकरणस तक राख भेिने क  जिम् मेिारी पररवाहकस र्ा वाहन  माजलक क  

जिम् मिेारी ह  और र्दि इट सका अनुपालन नहीं दकर्ा िाता ह , तो अनजधकृत उपर्ोगकतााओं अथवा ग र-अजधकृत 

उपर्ोगतााओं को ऐसी मात्रा गलत तरीके से जवतररत करन े पर 1500 ूपपए प्रजत आन क  िर से पर्ाावरणीर् 

प्रजतकर लगार्ी, इट सके अजतररक् त राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) 

द्वारा ग र अनुपालनकताा पररवाहकस पर अजभर्ोिन लागू होगा।  

(5)  इट स अजधसूचना के प रा ख में जवजहत पर्ाावरण अनुकूल तरीके में राख के उपर्ोग क  जिम् मेिारी खरीििार र्ा 

उपभोगकताा एिेंजसर्स क  ह  और ऐसा नहीं करन े पर केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण 

जनर्ंत्रण सजमजत (पीसीसी) द्वारा 1500 ूपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर लगार्ा िाएगा। 

(6)  र्दि उपर्ोगकताा अजधकरण प रा ख के अधीन जनधााररत सीमा तक अथवा प रा घ के उप-प रा (1) के अधीन, दिए 

गए नो रआस के माध् र्म से सूजचत क  गई सीमा, इट नमें से िो भी कम हो, तक राख का उपर्ोग नहीं करती ह , वे 

अजतररक् त राख क  मात्रा का 1500 ूपपए प्रजत आन क  िर से भुगतान करन ेके जलए उत् तरिार्ी हसगी।  

 परंतु भवन जनमााण के संबंध में पर्ाावरणीर् प्रजतकर  जनर्मात क्षते्र के 75 ूपपर् ेप्रजत वगा र आ क  िर से वसूल दकर्ा 

िाएगा। 

(7) (i) ताप जवयुुतत संर्ंत्रस अन्‍द र् बकार्ािारस से केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा लगार्ी गई का पर्ाावरणीर् प्रजतकर 

उपर्ोग अप्रर्ुक् त राख के सुरजक्षत जनपआान हते ुदकर्ा िाएगा और राख आधाररत उत् पािस सजहत राख के उपर्ोग 

के संबंध में और अजधक अनुसंधान करन ेके जलए भी जनजध का उपर्ोग दकर्ा िा सकता ह ।  

(ii)  अप्रर्ुक् त मात्रा पर लगाए गए पर्ाावरणीर् प्रजतकर के पश् चात भी राख के उपर्ोग का उत् तरिाजर्त् व ताप जवयुुतत 

संर्ंत्रस क  होगी और र्दि पश् चातवती चिस में पर्ाावरणीर् प्रजतकर लगाने के पश् चात ताप जवयुुतत संर्ंत्र, दकसी 

जविेष चि क  राख के उपर्ोग के लक्ष् र् को प्रा्‍ त करता ह  तो अगले चि के ि रान अप्रर्ुक् त मात्रा पर एकत्र क  

गई पर्ाावरणीर् प्रजतकर में 10 प्रजतित कआ ती के पश् चात उक् त रकम ताप जवयुुतत संर्ंत्र को वापस कर िी िाएगी 

और पश् चातवती चिस में राख के उपर्ोग के मामले में एकत्र क  गई पर्ाावरणीर् प्रजतकर क  20 प्रजतित, 30 

प्रजतित और उसी िम में कआ ती क  िानी ह ।  
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घ.  राख र्ा राख आधाररत उत् पािस क  आपरू्ता हते ुप्रदिर्ा ._  

(1)  ताप जवयुुतत संर्ंत्रस के स्ट् वामी अथवा राख क  ईआस र्ा आाईल् स र्ा धातुमल आधाररत राख के जवजनमााता उन 

्‍ र्जिर्स र्ा अजभकरणस को जलजखत सूचना िेंगे िो जबि  र्ा पररवहन र्ा िोनस के जलए प्रस्ट् तुत राख र्ा राख 

आधाररत उत् पािस के उपर्ोग के जलए उत् तरिार्ी हैं।  

(2)  ऐसे ्‍ र्जि र्ा उपर्ोगकताा अजभकरणस जिन्‍द हें ताप जवयुुतत संर्ंत्रस के स्ट् वामी द्वारा र्ा राख क  टोआस र्ा आाईल् स र्ा 

धातुमल आधाररत राख के उत् पािकस द्वारा सूचना िी गई ह , र्दि वे पहले ही राख र्ा राख  उत् पािस के उपर्ोग के 

प्रर्ोिन से अन्‍द र् अजभकरणस के साथ िुडे़ हुए हैं, र्दि वे दकसी भी राख/राख उत् पािस का उपर्ोग नहीं कर सकते हैं 

अथवा कम मात्रा का उपर्ोग कर सकते हैं, तिनुसार ताप जवयुुतत संर्ंत्र को सूजचत करेंगे।   

ड.  प्रवतान, जनगरानी, लखेा परीक्षा और प्रजतविेन करना      

(1) कें रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण 

जनर्ंत्रण सजमजत (पीसीसी), उपबंधस के अनुपालना सुजनजित करने के जलए प्रवतान और जनगरानी प्राजधकरण हसगे। 

सीपीसीबी र्ा एसपीसीबी र्ा पीसीसी जतमाही आधार पर राख के उपर्ोग क  जनगरानी करेंगे और सीपीसीबी 

इट स प्रर्ोिन के जलए अजधसूचना क  प्रकािन क  तारीख से छ: माह के भीतर एक पोआाल जवकजसत करेगा। संबंजधत 

जिला अजधकारी के पास इट स अजधसूचना के उपबंधस को लागू करने और जनगरानी करने के जलए समवतती  

अजधकाररता होगी। 

(2) (i) ताप जवयुुतत संर्ंत्र, राख उत् सिान और उपर्ोग से संबंजधत माजसक सूचना वेब पोआाल पर अगल ेमहीन ेक  5 तारीख 

तक अपलोड करेगा। कोर्ला र्ा जलग् नाइट आ आधाररत ताप मिाा संर्ंत्रस द्वारा कें रीर् प्रिषूण जनर्ंत्रण बोडा, संबंजधत 

राज् र् प्रिषूण जनर्ंत्रण बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी), कें रीर् जवयुुतत प्राजधकरण (सीईए) और 

पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् के संबंजधत एक कृत क्षेत्रीर् कार्ाालर्स को इट स अजधसूचना के 

उपबंधस के अनुपालन संबंधी सूचना उपलब् ध कराते हुए वार्षाक कार्ाान्‍द वर्न ररपोआा प्रत् र्ेक वषा (1 अप्र ल से 31 

माचा तक क  अवजध के जलए) अप्र ल माह के 30वें दिन तक प्रस्ट् तुत क  िाएगी। सीपीसीबी और सीईए द्वारा सभी 

ताप जवयुुतत संर्ंत्रस द्वारा प्रस्ट् तुत वार्षाक ररपोआों का समेकन दकर्ा िाएगा और उसे पर्ाावरण, वन और िलवार्ु 

पररवतान मंत्रालर् को 31 मई तक प्रस्ट् तुत दकर्ा िाएगा।  

(ii)  सभी अन्‍द र् उपर्ोगकताा अजधकरण पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् र्ा राज् र् स्ट् तरीर् पर्ाावरण 

प्रभाव आकलन प्राजधकरण (एसईआईएए) द्वारा िारी पर्ाावरणीर् मंिूरी (ईसी) अथवा राज् र् प्रिषूण जनर्ंत्रण 

बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) द्वारा िारी संचालन क  सहमजत (सीआीओ), िो भी लाग ू

हो, क  अनुपालना ररपोआा में इट स अजधसूचना में आञातापकता के अनुसार राख के उपभोग र्ा उपर्ोग र्ा जनस्ट् तारण 

तथा राख आधाररत उत् पािस के उपर्ोग संबंधी सूचना प्रस्ट् तुत करेंगे। केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) र्ा 

राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) अजधसूचना के उपबंधस के प्रभावी 

कार्ाान्‍द वर्न क  समीक्षा करन ेहतेु ताप जवयुुतत संर्ंत्रस के अजतररक् त अन्‍द र् सभी अजधकरणस क  राख उपर्ोग क  

वार्षाक ररपोआा प्रकाजित करेंगे।  

(3)  इट स अजधसूचना के उपबंधस क  जनगरानी और कार्ाान्‍द वर्न के प्रर्ोिन के जलए केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा 

(सीपीसीबी) क  अध् र्क्षता में एक सजमजत का गिन दकर्ा िाएगा जिसके सिस्ट् र् जवयुुतत मंत्रालर्, कोर्ला 

मंत्रालर्, खनन मंत्रालर्, पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर्, सड़क पररवहन और रािमागा मंत्रालर् 

और भारी उयुतम जवभाग से होने के साथ-साथ सजमजत के अध् र्क्ष द्वारा नाजमत दकए िाने वाले कोई संबंजधत 

पणधारी हसगे। र्ह सजमजत संगत पणधारी को आमंजत्रत कर सकती ह । र्ह सजमजत इट स अजधसूचना के उपबंधस के 

प्रभावी और िक्ष कार्ाान्‍द वर्न के जलए जसराररिें कर सकती ह । र्ह सजमजत छ: माह में कम से कम एक बार एक 

ब िक करेगी और वार्षाक कार्ाान्‍द वर्न ररपोआों क  समीक्षा करेगी और र्ह सजमजत, इट स अजधसूचना द्वारा आिापक 

दकए गए अनुसार छ: महीनस में कम से कम एक बार संगत पणधारी (को) को आमंजत्रत करके राख के उपर्ोग क  

जनगरानी करन े के जलए पणधारी से साथ परामिािात्री ब िकें  आर्ोजित करेगी। र्ह सजमजत पर्ाावरण, वन और 

िलवार्ु पररवतान मंत्रालर् (एमओईएरसीसी) को छ: माजसक ररपोआा प्रस्ट् तुत करेगी।  

24181



[भाग II—खण् ड 3(ii)] भारत का रािपत्र : असाधारण  9 

 (4) ताप जवयुुतत संर्ंत्रस और राख के उपर्ोगकतााओं र्ा राख आधाररत उत् पािस के जवजनमााताओं के बीच के जववाि का 

समाधान करन ेके प्रर्ोिन से राज् र् सरकारें र्ा संघ राज् र्क्षेत्र क  सरकारें इट स अजधसूचना के प्रकािन क  तारीख 

से तीन माह के भीतर राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) क  

अध् र्क्षता में एक सजमजत का गिन करेंगी जिसमें जवयुुतत जवभाग के प्रजतजनजध और एक प्रजतजनजध उस जवभाग का 

होगा, िो जववाि वाले संबंजधत अजभकरण का कार्ा िेख रह ेहैं।  

(5)  केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) द्वारा प्राजधकृत लेखा परीक्षकस द्वारा ताप जवयुुतत संर्ंत्रस और 

उपर्ोगकताा अजभकरणस द्वारा दकए गए राख के जनपआान क  अनुपालन लेखा परीक्षा संचाजलत क  िाएगी और 

लेखा परीक्षा क  ररपोआा प्रत् र्ेक वषा 30 नवम् बर तक केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् 

प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को प्रस्ट् तुत क  िाएगी। केन्‍द रीर् प्रिषूण 

जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् प्रिषूण जनर्तं्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत 

(पीसीसी) लेखा परीक्षा क  ररपोआा प्रा्‍ त होने के पंरह दिनस के भीतर अनुपालन न करन ेवाले ताप जवयुुतत संर्ंत्रस 

के जवूपद् कारावाई प्रारंभ करेगें। 

[रा. सं. एचएसएम-9/1/2019-एचएसएम] 

नरेि पाल गगंवार, संर्ुक् त सजचव 

उपाबधं 

 

31 मई तक अथवा उससे पहल ेप्रस्ट् तुत क  िान ेवाली राख संबंधी उपबंधस क  अनुपालन ररपोआा (01 अप्र ल से 31 माचा क  

अवजध के जलए) ।  

 

ि.स.ं ब् र् रा  

1. जवयुुतत संर्ंत्र का नाम   

2. कंपनी का नाम   

3. जिला   

4. राज् र्   

5. पत्राचार के जलए डाक का पता :   

6. ई-मेल :   

7. जवयुुतत संर्ंत्र क  संस्ट् थाजपत क्षमता (मगेा वॉआ) :   

8. संर्ंत्र लोड र क् आर (पीएलएर) :   

9. उत् पादित र्ूजनआस क  सं‍ र्ा (एमडब   ल् र्एूच) :   

10. जवयुुतत संर्ंत्र के अंतगात कुल क्षते्र (हके् आेर्र)   

(राख कंुडस के अधीन क्षेत्र सजहत) :  
 

11. ररपोर्आिंग क  अवजध के ि रान कोर्ला खपत क  मात्रा  

(प्रजत  वषा मीररक आन) :  
 

12. औसत राख सामग्री प्रजतितता में (%) :   

13. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख क  मात्रा  

(प्रजत वषा मीररक आन) :  

फ्लाई राख (प्रजत वषा मीररक आन) :  

बॉआम राख (प्रजत वषा मीररक आन) :  

 

14. ड्राई फ्लाई राख भंडारण गड्ढा (गड्ढस) क  क्षमता (मीररक आन) :   

15. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख के उपर्ोग का ब् र् रा:  

(क) ररपोर्आिंग क  अवजध के ि रान वतामान में उपर्ोग क  गई राख क  
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कुल मात्रा (एमआीपीए) :  

(ख) उपर्ोग क  गई फ्लाई राख क  मात्रा (एमआीपीए) :  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल् स र्ा राइट बर 

सीमेंआ िीआ र्ा पाइट प र्ा बोडा/प नल) :  

ii. सीमेंआ जवजनमााण :  

iii. रेडी जमक् स कंि आ :  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री :  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण :  

vi. सड़कस, सड़क और फ्लाई ओवर के पशु् तस का जनमााण :  

vii. बांधस का जनमााण :  

viii. जनम् न भू-क्षेत्र का भराव :  

ix. खजनि क्षेत्रस का भराव :  

x. अजधभार वाल ेडम् पस में उपर्ोग :  

xi. कृजष :  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण :  

xiii. अन्‍द र् ििेस को राख का जनर्ाात :  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें) : 

 

(ग) उपर्ोग दकए गए तल के राख क  मात्रा (एमआीपीए) :  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल् स र्ा राइट बर 

सीमेंआ िीआ र्ा पाइट प र्ा बोडा र्ा प नल) :  

ii. सीमेंआ जवजनमााण :  

iii. रेडी जमक् स कंि आ :  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री :  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण :  

vi. सड़कस, सड़क और फ्लाईओवर के पुश् तस का जनमााण :  

vii. बांधस का जनमााण :  

viii. जनम् न भू-क्षेत्र का भराव :  

ix. खजनि क्षेत्रस का भराव :  

x. अजधभार वाल ेडम् पस में उपर्ोग :  

xi. कृजष :  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण :  

xiii. अन्‍द र् ििेस को राख का जनर्ाात :  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें) : 

 

ररपोर्आिंग क  अवजध के ि रान वतामान में अप्रर्ुक् त राख क  कुल मात्रा 

(एमआीपीए :  

16. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख का प्रजतितता 

उपर्ोग (%) :  

 

17. राख कंुडस में राख के जनपआान का ब् र् रा 

क) तारीख 31 माचा तक (ररपोर्आिंग क  अवजध को छोड़कर) राख कुण् ड 

(कुण् डस) में जनपआान दकए गए राख क  कुल मात्रा (मीररक आन):  
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ख) ररपोर्आिंग क  अवजध के ि रान राख कुण् ड (कुण् डस) में जनपआान दकए गए 

राख क  मात्रा (मीररक आन):  

ग) ररपोर्आिंग क  अवजध के ि रान राख कुण् डस में गारा जनस्ट् सरण हतेु खपत 

हुए िल क  कुल मात्रा (मी3):  

घ) राख कुण् डस क  कुल सं‍ र्ा:  

(i)  सदिर्:  

(ii) खाली दकए गए (पनु: भरा िाना ह ) 

(iii) पुन: भरे गए:  

ड.)  राख कुण् डस के अधीन कुल क्षेत्र (हके् आेर्र):  

18.  अलग-अलग राख कुण् ड का ब् र् रा  

राख कुण् ड 1,2 आदि (र्दि राख कुण् डस क  सं‍ र्ा एक से अजधक हो, तो कृपर्ा 

जनम् नजलजखत ब् र् रा अलग से उपलब् ध कराएं) 

क)  जस्ट्थजत: जनमााणाधीन र्ा  सदिर् र्ा खाली दकर्ा गर्ा र्ा पनु: भरा गर्ा 

ख) राख कुण् ड में राख का जनपआान िूुप करने क  तारीख/महीना/वषा र्ा 

 महीना/वषा):  

ग)  राख कुण् ड क  क्षमता पणूा दकए िाने के पश् चात  उसमें राख जनपआान रोकने 

 क  तारीख  

(तारीख/महीना/वषा र्ा महीना/वषा ):  

(सदिर् राख कुण् डस के जलए लागू नहीं) 

ग)   क्षेत्र (हके् आेर्र):  

घ)   डाइट क क  मंचाई (मी.):  

घ)   आर्तन (मी3):  

ड.)  तारीख 31 माचा तक जनपआान दकए गए राख क   मात्रा (मीररक आन):  

च)  उपलब् ध आर्तन का प्रजतित (%) और आग ेजनपआान दकए िा सकने वाले 

 राख क  मात्रा (मीररक आन):  

छ) राख कुण् ड के भरे िान े क  अनुमाजनत अवजध (वषों और महीनस क  

 सं‍ र्ा):  

ड.)  जनिेिांक (अक्षांि और िेिान्‍द तर): 

 (कृपर्ा न्‍द र्ूनतम 4 जनिेिांकस को जवजनर्िाष् आ करें) 

ि)  राख कुण् ड में क  गई लाइट लनंग का प्रकार: एचडीपीई लाइट लनंग र्ा 

 एलडीपीई लाइट लनगं र्ा क् ल ेलाइट लनंग र्ा कोई लाइट लनंग नहीं 

छ)  जनपआान क  जवजध: िुष् क जनपआान र्ा नम गारा (नम गारा के मामल ेमें 

 कृपर्ा जवजनर्आाष् आ करें दक क् र्ा एचसीएसडी र्ा एमसीएसडी र्ा 

 एलसीएसडी ह ) 

ि)   राख का अनपुात: गारा जम श्रण में िल (1:____):  

झ)  संस्ट् थाजपत और कार्ािील राख िल पुनचािण प्रणाली (एडब् ल् र्ूआरएस): 

 हां र्ा नहीं  

ञ)  िमीन के अंिर र्ा िल जनकार् में राख कुण् ड से जनस्ट् सररत अपजिि िल 

 क  मात्रा (मी3): 

आ)  डाइट क क  जस्ट्थरता का अध   र्र्न कराए िान ेक  जपछली तारीख और उस 

 संगिन का नाम जिसने अध् र्र्न दकर्ा:  

ि)  लेखा-परीक्षा दकए िान े क  जपछली तारीख और उस संगिन का नाम 

 जिसने लेखा-परीक्षा क :  

 

19.  उपर्ोग दकए गए पुरान ेराख क  मात्रा (एमआीपीए):  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल   स र्ा राइट बर 
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सीमेंआ िीआ र्ा पाइट प र्ा बोडा र्ा प नल): 

ii. सीमेंआ जवजनमााण:  

iii. रेडी जमक् स कंि आ:  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री:  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण:  

vi. सड़कस, सड़क और फ्लाई ओवर के पशु् तस का जनमााण:  

vii. बांधस का जनमााण:  

viii. जनम् न भू-क्षेत्र का भराव:  

ix. खजनि क्षेत्रस का भराव:  

x. अजधभार वाल ेडम् पस में उपर्ोग:  

xi. कृजष:  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण:  

xiii. अन्‍द र् ििेस को राख का जनर्ाात  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें): 

20.  सार :  

 ब् र् रा सृजित मात्रा 

(एमआीपी) 

उपर्ोग क  गई मात्रा 

(एमआीपी) और (%) 

िेष मात्रा (एमआीपी) 

 ररपोर्आिंग क  अवजध के 

ि रान राख  
   

 पुरानी राख     

 कुल   

21.  कोई अन्‍द र् सूचना :  

वार्षाक अनुपालन ररपोआा, और जवयुुतत संर्ंत्रस और राख 

कुण् डस क  िेप राइट लस क  सॉफ्आ कॉपी ई-मेल:- moefcc-

coalash@gov.in पर भेिी िाए।  

 

22.  प्राजधकृत हस्ट् ताक्षरकताा के हस्ट् ताक्षर  

 

 

 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 31st December, 2021 

 S.O. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of 

Environment and Forests vide S.O.763 (E), dated the 14
th 

September, 1999, as amended from time to time, the Central 

Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the 

utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of 

three hundred kilometres from the coal or lignite based thermal power plants; 

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle 

(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the 

sustainability of the fly ash management system, the Central Government reviewed the existing notification; and 

whereas environmental compensation needs to be introduced based on the polluter pays principle; 
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based 

products and building materials in the construction sector; 

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in 

road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects, 

backfilling of mines, as an alternative for filling of earthen materials; 

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash 

discharged from coal or lignite based thermal power plants on land; 

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as 

bottom ash generated from the Coal or Lignite based thermal power plants; 

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation 

including system of environmental compensation based on polluter pays principle; 

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of 

the notification  of the Government of India, Ministry of Environment and Forests published in the Gazette of India, 

Extra Ordinary part II, section 3, sub-section (i) vide S.O.763 (E), dated the 14
th 

September, 1999, by notification in 

exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment 

(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (i), vide 

G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected 

thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft 

provisions were made available to the public; 

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in 

respect of the said draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 

3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the 

Environment (Protection) Rules, 1986, and in supersession of the Notification S.O.763 (E), dated the 14
th 

September, 

1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby 

issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into 

force on the date of the publication of this notification, namely:-  

  

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.— 

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be 

primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an 

eco-friendly manner as given in sub-paragraph (2); 

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following 

eco-friendly purposes, namely:- 

(i) Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels; 

(ii) Cement manufacturing, ready mix concrete; 

(iii) Construction of road and fly over embankment, Ash and Geo-polymer based construction material; 

(iv) Construction of dam; 

(v) Filling up of low lying area; 

(vi) Filling of mine voids; 

(vii) Manufacturing of sintered or cold bonded ash aggregate; 

(viii) Agriculture in a controlled manner based on soil testing; 

(ix) Construction of shoreline protection structures in coastal districts; 
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(x) Export of ash to other countries; 

(xi) Any other eco-friendly purpose as notified from time to time. 

(3) A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board 

(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC), 

Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways, 

Department of Agricultural Research and Education, Institute of Road Congress, National Council for 

Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation 

of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-

paragraph (2) based on technological developments and requests received from stakeholders. The committee 

may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants 

and mines, cement plants and other stakeholders as and when required for this purpose. Based on the 

recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may 

publish such eco-friendly purpose. 

(4) Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and 

bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any 

year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle: 

Provided that the three years cycle applicable for the first time is extendable by one year for the 

thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash 

utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the 

percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below: 

Utilisation percentages of thermal 

power plants 

First compliance Cycle to 

meet 100 per cent utilisation 

Second compliance cycle 

onwards, to meet 100 per cent 

utilisation 

>80 per cent 3 years  3 years 

60-80 per cent 4 years 3 years 

<60 per cent 5 years 3 years 

  

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the 

first year and first two years of the first compliance cycle for the thermal power plants under the utilisation 

category of 60-80 per cent and <60 per cent, respectively. 

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried 

forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated 

during that cycle. 

(5) The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this 

notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization 

of legacy ash shall be completed fully within ten years from the date of publication of this notification and 

this will be over and above the utilisation targets prescribed for ash generation through current operations of 

that particular year: 

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be 

utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on 

the annual ash generation as per installed capacity of thermal power plant.   

Year from date of publication 1
st
 2

nd
 3

rd
 -10

th
 

Utilisation of legacy ash (in percentage 

of Annual ash) 

At least 20 per cent At least 35 per cent At least 50 per cent 
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has 

stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution 

Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including 

certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this 

notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per 

the above mentioned timelines. 

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be 

applicable from 1
st
 April, 2022. 

(6) Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond 

with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as 

per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity 

Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond 

or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or 

conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three 

months from the date of publication of this notification. 

(7) Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and 

disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water 

pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board 

(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification. 

(8) Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for 

at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State 

Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be 

inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution 

Control Committee (PCC) from time to time. 

(9) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall 

provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link 

to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s). 

(10) Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable. 

B. For the purpose of utilisation of ash, the subsequent sub-paras shall apply.— 

(1) All agencies (Government, Semi-government and Private) engaged in construction activities such as road 

laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within 

300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities: 

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or 

lignite based thermal power plants.  

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed 

terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a 

request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal 

power plant serves a notice on the construction agency for the same. 

(2) The utilisation of ash in the said activities shall be carried out in accordance with specifications and 

guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research 

Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public 

Works Departments and other Central and State Government Agencies.  
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(3) It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake 

backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer 

Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three 

hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to 

mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of 

overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines 

of the Director General of Mines Safety (DGMS): 

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by 

delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement 

decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be 

applicable for the overburden generated from the date of publication of this notification and the utilisation of 

ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution 

Control Board, Director General of Mines Safety and Indian Bureau of Mines.  

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost 

and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the 

same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine 

voids shall not be applicable unless a notice is served on the mine owner by thermal power plant. 

(4) (i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine 

voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of 

ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued 

guidelines on 28
th

 August, 2019 regarding exemption of requirement of Environmental Clearance of thermal 

power plants and coal mines along with the guidelines to be followed for such disposal.  

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine 

Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash 

disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners 

to get the necessary amendments or modifications in the permissions issued by various regulatory authorities 

within one year from the date of identification of such mines. 

(5) (i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with 

representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of 

Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of 

mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination 

of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the 

committee shall get updated quarterly reports prepared regarding identified mines (both underground and 

opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable 

mines immediately after the publication of this notification. 

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the 

above mentioned committee, to meet the utilisation targets mandated as above. 

(6) Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control 

Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by 

Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control 

Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website. 

(7) Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within 

one year for all types of activities envisaged under this notification including putting in place time bound 

online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution 

Control Committees (PCCs). 
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(8) All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt. 

agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite 

based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products, 

provided these are made available at prices not higher than the price of alternative products. 

(9) Manufacturing of ash based products and use of ash in such products shall be in accordance with 

specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and 

Central Pollution Control Board. 

C. Environmental compensation for non-compliance.— 

(1) In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive 

or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash) 

utilisation, then such non-compliant thermal power plants shall be imposed with an environmental 

compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual 

reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it 

shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which 

environmental compensation has not been imposed earlier: 

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the 

first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A. 

(2) Environmental compensation collected by the authorities shall be deposited in the designated account of 

Central Pollution Control Board.  

(3) In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating 

stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent 

(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an 

environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be 

imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental 

compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been 

imposed earlier. 

(4) It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user 

agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as 

mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution 

of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee 

(PCC).  

(5) It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down 

at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per 

ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC). 

(6) If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have 

been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be 

liable to pay Rs. 1500 per ton of ash for the quantity they fall short off: 

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square 

feet of built up area of construction. 

(7) (i) The environmental compensation collected by Central Pollution Control Board from the thermal power 

plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also 

be utilised for advancing research on use of ash including ash based products. 

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental 

compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any 

33190



18  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall 

be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected 

on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the 

environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles. 

D. Procedure for supply of ash or ash based products.— 

(1) The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall 

serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for 

sale, or transport or both. 

(2) Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of 

ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose 

of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any 

ash or ash products or use reduced quantity.  

E. Enforcement, Monitoring, Audit and Reporting.— 

(1) The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance 

of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board 

shall develop a portal for the purpose within six months of date of publication of the notification. The 

concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the 

provisions of this notification.  

(2) (i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of 

the next month on the web portal. Annual implementation report (for the period 1
st
 April to 31

st
 March) 

providing information about the compliance of provisions in this notification shall be submitted by the 

30
th

 day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board 

or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated 

Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal 

power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual 

reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate 

Change by 31st May.  

(ii) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based 

products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by 

Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment 

Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB) 

or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report 

of ash utilisation of all other agencies except thermal power plants to review the effective implementation of 

the provisions of the notification. 

(3) For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be 

constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of 

Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry 

Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s), 

to be nominated by the Chairman of the committee. The committee may make recommendations for effective 

and efficient implementation of the provisions of the notification. The committee shall meet at least once in 

six months and review annual implementation reports and the committee shall also hold stakeholder 

consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant 

stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of 

Environment, Forest and Climate Change (MoEFCC). 
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(4) For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash 

based products, the State Governments or Union territory administration constitute a Committee within three 

months from the date of publication of this notification under the Chairman, State Pollution Control Board 

(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one 

representative from the Department which deals with the subject of concerned agency with which dispute is 

made. 

(5) The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by 

auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to 

Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution 

Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and 

concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action 

against non-compliant thermal power plants within fifteen days of receipt of audit report. 

 

[F. No. HSM-9/1/2019-HSM]  

NARESH PAL GANGWAR, Jt. Secy. 

   

Annexure 

Ash Compliance Report (for the period 1
st
 April-31

st
 March) to be submitted on or before 31

st
 May. 

Sl. No. Details   

1. Name of Power Plant    

2. Name of the company    

3. District   

4. State   

5. Postal address for communication:   

6. E-mail:   

7. Power Plant installed capacity (MW):   

8. Plant Load Factor (PLF):   

9. No. of units generated (MWh):   

10. Total area under power plant (ha): 

(including area under ash ponds) 

  

11. Quantity of coal consumption during reporting period (Metric 

Tons per Annum): 

  

12 Average ash content in percentage (per cent):    

13. Quantity of current ash generation during reporting period 

(Metric Tons per Annum): 

Fly ash (Metric Tons per Annum): 

Bottom ash (Metric Tons per Annum): 

  

14. Capacity of dry fly ash storage silo(s) (Metric Tons) :   

15 Details of utilisation of current ash generated during reporting 

period 

(a) Total quantity of current ash utilised (MTPA) during 

reporting period:  

(b)  Quantity of fly ash utilised (MTPA): 

(i) Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels) 

(ii) Cement manufacturing: 
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(iii) Ready mix concrete: 

(iv) Ash and Geo-polymer based construction material: 

(v) Manufacturing of sintered or cold bonded ash 

aggregate: 

(vi) Construction of roads, road and fly over embankment:  

(vii) Construction of dams: 

(viii) Filling up of low lying area: 

(ix) Filling of mine voids: 

(x) Use in overburden dumps: 

(xi) Agriculture: 

(xii) Construction of shoreline protection structures in 

coastal districts; 

(xiii) Export of ash to other countries: 

(xiv) Others (please specify): 

(c) Quantity of bottom ash utilised (MTPA):  

(i) Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 

(ii) Cement manufacturing: 

(iii) Ready mix concrete: 

(iv) Ash and Geo-polymer based construction material: 

(v) Manufacturing of sintered or cold bonded ash 

aggregate: 

(vi) Construction of roads, road and flyover embankment:  

(vii) Construction of dams: 

(viii) Filling up of low lying area: 

(ix) Filling of mine voids: 

(x) Use in overburden dumps: 

(xi) Agriculture: 

(xii) Construction of shoreline protection structures in 

coastal districts: 

(xiii) Export of ash to other countries: 

(xiv) Others (please specify): 

  

Total quantity of current ash unutilised (MTPA) during 

reporting period: 

16. Percentage utilisation of current ash generated during reporting 

period (per cent): 

  

17. Details of disposal of ash in ash ponds 

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons) 

as on 31
st
 March (excluding reporting period): 

(b) Quantity of ash disposed in ash pond(s) during reporting 

period (Metric Tons):  

(c) Total quantity of water consumption for slurry discharge 

into ash ponds during reporting period (m
3
): 

(d) Total number of ash ponds: 

(i) Active: 

(ii) Exhausted (yet to be reclaimed): 

(iii) Reclaimed: 

  

(e) total area under ash ponds (ha):  

  

18. Individual ash pond details  

Ash pond-1,2, etc (please provide below mentioned details 

separately, if number of ash ponds is more than one) 

(a) Status: Under construction or Active  or Exhausted or 
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Reclaimed 

(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or 

MMYYYY): 

(c) Date of stoppage of ash disposal in ash pond after 

completing its capacity (DD/MM/YYYY or MM/YYYY): 

(Not applicable for active ash ponds)   

(c) area (hectares): 

(d) dyke height (m):  

(d) volume (m
3
): 

(e) quantity of ash disposed as on 31
st
 March (Metric Tons): 

(f) available volume in percentage (per cent) and quantity of ash 

can be further disposed (Metric Tons):  

(g) expected life of ash pond (number of years and months): 

(e) co-ordinates (Lat and Long): 

(please specify minimum 4 co-ordinates) 

(f) type of lining carried in ash pond: HDPE lining or LDPE 

lining or clay lining or No lining 

g) mode of disposal: Dry disposal or wet slurry (in case of wet 

slurry please specify whether HCSD or MCSD or LCSD)  

  

(h)  Ratio of ash: water in slurry mix (1:___ ): 

  

(i) Ash water recycling system (AWRS) installed and 

functioning: Yes or No   

  

(j) Quantity of wastewater from ash pond discharged into land 

or water body (m3): 

  

(k) Last date when the dyke stability study was conducted and 

name of the organisation who conducted the study:  

  

(l) Last date when the audit was conducted and name of the 

organisation who conducted the audit: 

19. Quantity of legacy ash utilised (MTPA): 

i. Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 

ii. Cement manufacturing: 

iii. Ready mix concrete: 

iv. Ash and Geo-polymer based construction material: 

v. Manufacturing of sintered or cold bonded ash 

aggregate: 

vi. Construction of roads, road and flyover embankment:  

vii. Construction of dams: 

viii. Filling up of low lying area: 

ix. Filling of mine voids: 

x. Use in overburden dumps: 

xi. Agriculture: 

xii. Construction of shoreline protection structures in 

coastal districts; 

xiii. Export of ash to other countries: 

xiv. Others (please specify): 

  

20. Summary: 

Details Quantity generated (MTP) Quantity utilised 

(MTP) and (per cent) 

Balance quantity (MTP) 

37194



22  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

Current ash during 

reporting period 

      

Legacy ash       

Total       

21. Any other information: 

Soft copy of the annual compliance report, and shape files 

of power plant and ash ponds may be e-mailed to:- moefcc-

coalash@gov.in 

  

22. Signature of Authorised Signatory 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना 

नई दिल्ली, 30 दिसम् बर, 2022 

का.आ. 6169(अ).—पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् में भारत सरकार ने पर्ाावरण (संरक्षण) 

जनर्म, 1986 के जनर्म (5) के उप-जनर्म (3) के खंड (घ) के साथ परित पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 

का 29) की धारा 3 की उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त िजतियर्  का प्रर्गग करत ेुएए भारत के 

रािपत्र, असाधारण, भाग II, खंड 3 उप खंड (ii) का.आ. 5481(अ), तारीख 31 दिसंबर, 2021 द्वारा एक अजधसूचना 

िारी की थी (जिन्हें इसमें इसके पश्चात इसे राख के उपर्गग से संबंजधत अजधसूचना कहा गर्ा ह)ै;  

और, राख के उपर्गग से संबंजधत अजधसूचना के उपबंध  के कार्ाान् वर्न के संबंध में जव्ुत मतं्रालर्, ताप जव्ुत 

संर्ंत्र  और जवजभन् न जहतधारक  से अनुरगध प्राप् त ुएए ह;ं  

और, राख के उपर्गग से संबंजधत अजधसूचना के कार्ाान् वर्न में सुचाू  पररवतान लान ेहते ुउ्‍ त अजधसूचना के 

कजतपर् उपबंध  में संिगधन लाना उजचत ह;ै  

अत: अब, केन् रीर् सरकार पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म (5) के उप-जनर्म (1), (2) और (4) के 

साथ परित पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 3 की उप-धारा (1) और उप-धारा (2) के 

खंड (v) द्वारा प्रित् त िजतियर्  का प्रर्गग करत ेुएए, िारी राख के उपर्गग संबंधी अजधसूचना में जनम् नजलजखत संिगधन करती 

ह,ै अथाात:्-  

िारी राख के उपर्गग से संबंजधत अजधसूचना में संिगधन –  

स.ं   5926] नई दिल्ली, िुक्रवार, दिसम् बर 30, 2022/पौष 9, 1944  

No. 5926] NEW DELHI, FRIDAY, DECEMBER 30, 2022/PAUSHA 9, 1944  

सी.जी.-डी.एल.-अ.-30122022-241524
CG-DL-E-30122022-241524
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1.  पैरा क में, -  

 (i) उप परैा क (4) में, तीसरे परंतुक के पश् चात जनम् नजलजखत परन् तुक अंतविवा‍   दकर्ा िाएगा, अथाात ्:  

 ‘‘परन् त,ु र्ह भी दक इस अजधसूचना के प्रकािन की तारीख कग अथवा उसके पश् चात ्स्ट् थाजपत नए ताप जव्ुत 

संर्ंत्र सारणी में र्था जवजनर्िा‍   60 प्रजतित से कम ताप जव्ुत संर्ंत्र  के जलए जवजनर्िा‍   अनुपालन चक्र के 

समान प्रथम अनपुालन चक्र का अनुसरण करेंगे।  

र प् पण : लाग ूअनुपालन चक्र के अनुसार उपर्गग के लक्ष् र् 1 अप्रैल, 2022 से प्रभावी ह गे।’’ 

 (ii) उप परैा 5 में, - 

 (क) आरंजभक पैरा में, "इस अजधसूचना के प्रकािन की तारीख" िब्ि  के स्ट् थान पर "1 अप्रैल, 2022" उ्‍ त अक्षर और िब् ि 

रखे िाएंग;े  

 (ख) िसूरे परंतुक में, -  

 (i)  ‘’हररत पट्टी र्ा पौधरगपण’’ के पश् चात, “र्ा उप परैा (6) में र्था जवजनर्िा‍   केन् रीर् प्रिषूण जनर्ंत्रण बगडा 

(सीपीसीबी) द्वारा िारी मागाििी जसद्ांत  के अनुसार सौर ऊिाा संभव र्ा पवन ऊिाा संर्ंत्र” िब् ि कग‍ िक  और अक्षर  कग 

अंत:स्ट् थाजपत दकए िाएंग;े   

 (ii)  ‘’केन् रीर् प्रिषूण जनर्ंत्रण बगडा (सीपीसीब) र्ा” िब् ि कग‍ िक और अक्षर ह ा दिर्ा िाएंगे।  

 (iii)  "एक वषा" िब्ि  के स्ट् थान पर "तीन वषा" िब् ि  कग रखा िाएगा। 

 (iv)  "इस अजधसूचना के प्रकािन की तारीख" िब्ि  के स्ट् थान पर "1 अप्रैल, 2022" उ्‍ त अक्षर और िब् ि रखे िाएंग;े 

 (ग) िसूरे परंतुक के पश् चात जनम्नजलजखत उपलब् ध अंत:स्ट् थाजपत दकर्ा िाएगा, अथाात ्:  

"परंत ुदक पैरा क (6) में र्थाजवजनर्िा‍   राख के अस्ट्थार्ी भंडारण हते ुअजभहीत दकए गए संचाजलत राख कंुड र्ा डाइक के 

जसवार् सभी राख कंुड  र्ा डाइक में संग्रहीत राख में परुानी राख एकजत्रत हगगी और र्ा तग इसे पुनःप्राप्त र्ा जस्ट्थर र्ा 

उपर्गग करना हगगा।” 

 (iii) उप पैरा (6) के स्ट् थान, उप पैरा रखा िाएगा, अथाात:् 

 “(6) दकसी भी नए और साथ ही चाल ूथमाल पावर प् लां  कग 0.1 ह्े‍  ेर्र प्रजत मगेा वा  (मगेावा ) के क्षेत्र में राख के 

अस्ट् थार्ी भंडारण के जलए पररचालन राख तालाब र्ा डाइक की अनुमजत िी िा सकती ह।ै केन् रीर् जव्ुत प्राजधकरण के 

परामिा से बनाए गए केन् रीर् प्रिषूण जनर्ंत्रण बगडा (सीपीसीबी) के दििा-जनिेि  के अनुसार पररचालन के साथ-साथ जस्ट्थर 

और पुन: िावा दकए गए राख तालाब  र्ा बांध  की तकनीकी जवजि‍  तां  के अनुसार ह गे और र् ेदििाजनिेि वाविषाक 

प्रमाणन के जलए एक प्रदक्रर्ा भी जनधााररत करेंगे। पररचालन के साथ-साथ राख तालाब र्ा डाइक कग उसकी सुरक्षा, 

पर्ाावरण प्रिषूण, उपलब् ध मात्रा, जनप ान के तरीके, पानी की खपत र्ा जनप ान में संरक्षण, राख िल पनुचाक्रण और हररत 

पट्टी, आदि पर पररचालन के साथ-साथ जस्ट्थर और पनु: प्राप् त दकर्ा िाएगा और इस अजधसूचना के प्रकािन की तारीख से 

तीन महीने भीतर रखा िाएगा :  

परंत ुदक 31 दिसंबर, 2021 से पहल ेचाल ूदकए गए ताप जव्ुत संर्ंत्र  के जलए 1600 मगेावा  से कम र्ा उसके बराबर 

स्ट् थाजपत क्षमता वाल ेिग पररचालन राख तालाब  र्ा डाइक  तक और 1600 से अजधक स्ट् थाजपत क्षमता वाल ेताप जव्ुत 

संर्ंत्र  के जलए चार पररचालन राख तालाब  र्ा बांध  तक MW, मौिूिा राख तालाब  र्ा बांध  से जनर्िा‍   क्षेत्र के भीतर 

कई लगैून हगन ेपर, जनिेिांक के साथ स्ट् प‍   सीमांकन के साथ नाजमत दकर्ा िा सकता ह,ै और केन् रीर् प्रिषूण जनर्ंत्रण बगडा 

(सीपीसीबी) और संबंजधत राज् र् प्रिषूण जनर्ंत्रण बगडा (एसपीसीबी)/प्रिषूण कग सूजचत करेगा। जनर्ंत्रण सजमजत (पीसीसी) 

31 माचा, 2023 तक :  

परंत ुआग ेदक नए थमाल पावर प् लां  र्ा मौिूिा थमाल पावर प् लां  के जवस्ट् तार के मामल ेमें केवल एक  ि प ड र्ा डाइक 

की अनुमजत िी िाएगी 31 दिसंबर, 2021 कग र्ा उसके बाि, िग केन् रीर् प्रिषूण जनर्ंत्रण बगडा (सीपीसीबी) और संबंजधत 

राज् र् प्रिषूण जनर्ंत्रण बगडा (एसपीसीबी)/प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) कग कमीिन की तारीख से 3 महीने के भीतर 

जनिेिांक के साथ सीमांकन के जववरण की सूचना िेगा। थमाल पावर प् लां  र्ा 31 माचा, 2023 तक, िग भी बाि में हग :  
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परंत ुर्ह और दक कगर्ला और जलग् नाइ  आधाररत तापीर् जव्ुत संर्ंत्र  कग आग ेदकसी भी नए कार्ािील राख कंुड र्ा 

डाइक कग स्ट् थाजपत करने र्ा नाम जनर्िा‍   करन ेकी अनुमजत नह  िी िाएगी।  

परंतु र्ह और दक कार्ािील राख कंुड र्ा डाइक की 0.1 ह.े/मगेावॉ  (एमडब् ल् र्ू) का जवजनििेन तारीख 3 नवम् बर, 2009 

से पूवा चाल ूतापीर् जव्र्ुत संर्ंत्र  पर लाग ूनह  ह गे।”  

2. परैा ख में, -  

(i) उप पैरा (1) में, “300 दक.मी. के भीतर” िब् ि  कग‍ िक  और आंक़ों   के स्ट् थान पर “300 दक.मी. के रेजडर्स के भीतर” 

िब् ि कग‍ िक और आंक़ेों  रखें िाएंगे।  

(ii) उप पैरा (8) में, उच् चतर “वैकजल्पक उत् पाि  के मूल् र् से अजधक” िब् ि  के स्ट् थान पर “केन् रीर् लगक कार्ा जवभाग 

(सीपीडब् ल् र्डूी) र्ा संबंजधत लगक कार्ा जवभाग (पीडब् ल् र्ूडी) द्वारा जवजनर्िा‍   िर  की अनुसूची में उजल्लजखत मलू् र् र्ा िर  

की अनुसूची के अधीन जनधााररत न हगने परल वैकजल्पक उत् पाि  का मूल् र्” िब् ि रखे िाएगंे। 

3. परैा घ में, -   

(i) उप पैरा (2) के स्ट् थान, उप पैरा रखा िाएगा, अथाात्:  

‘’(2) जिन व् र्जतियर्  र्ा उपर्गगकताा र्ा एिेंजसर्  कग थमाल पावर प् लां  के माजलक द्वारा नगर स दिर्ा गर्ा ह,ै अगर वे 

राख के उपर्गग के उदे्दश् र् से पहले से ही अन् र् एिेंजसर्  के साथ करार कर चुके ह ंतग थमाल पावर प् लां  कग तिनुसार सूजचत 

करेंग ेऔर र्दि वे उपर्गग नह  कर सकते ह ंकगई राख र्ा कम मात्रा का उपर्गग कर सकता ह।ै‘’  

 (ii) उप-पैरा (2) के पश् चात,् जनम् नजलजखत उप-पैरा अतं:स्ट् थाजपत दकर्ा िाएगा, अथाात:् 

“(3) जिन व् र्जतियर्  र्ा उपभगकता अजभकरण  कग, र्दि वे राख आधाररत उत् पाि  के उपर्गग के उदे्दश् र् से अन् र् अजभकरण  

के साथ पहले से िु़ेों  ुएए ह,ं  ि जि्‍ स र्ा  ाइल् स र्ा िंसं डा  ि  ग्रीगे  र्ा अन् र् राख आधाररत उत् पाि  के जवजनमाातां  

के द्वारा नगर स दिर्ा गर्ा ह ैतग उन् हें  ि जि्‍ स र्ा आइल् स र्ा िंसं डा  ि  ग्रीगे  र्ा अन् र् राख आधाररत उतपाि  के 

जवजनमाातां  कग सूजचत करना हगगा, तद्नुसार, र्दि वे राख आधाररत उत् पाि  का उपर्गग नह  कर सकते र्ा कम प्रमात्रा 

में उपर्गग कर सकत ेह।ं” 

2. र्ह अजधसूचना रािपत्र में प्रकािन की तारीख से प्रवृत हगगी।  

[फा. सं. एचएसएम - 9/1/2019- एचएसएम] 

नरेि पाल गगंवार, अपर सजचव 

र प् पण : मूल अजधसूचना भारत के रािपत्र, असाधारण, भाग-II, खंड 3, उप-खंड  (ii) सं. एस 5481(अ) तारीख  

31 दिसम् बर, 2021 के द्वारा में प्रकाजित की गई। 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 30th December, 2022 

S.O. 6169(E).—Whereas, the Government of India, Ministry of Environment, Forest and Climate 

Change, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 

of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of 

the Environment (Protection) Rules, 1986, issued a notification published in the Gazette of India, 

Extraordinary, Part II, Section 3, sub-section (ii) vide S.O.5481(E), dated the 31
st
 December, 2021 (herein 

after referred to as the ash utilisation notification); 

And whereas, requests have been received from Ministry of Power, thermal power plants and 

various stakeholders regarding implementation of provisions of the ash utilisation notification; 

And whereas, it is expedient to make amendments to certain provisions of the said notification to 

have smooth transitioning in implementation of the ash utilisation notification; 
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 

(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and 

(4) of rule (5) of the Environment (Protection) Rules, 1986, the Central Government hereby makes the 

following amendments in the ash utilisation notification namely:-  

In the ash utilisation notification,- 

(1) in paragraph A,- 

(i) in sub-paragraph (4), after the third proviso, the following shall be inserted, namely,- 

“Provided also that new thermal power plants commissioned on or after the date of publication of this 

notification shall follow the first compliance cycle similar to the compliance cycle specified for thermal 

power plants having utilisation per cent. less than 60 per cent. as specified in the table. 

Note: The utilisation targets as per the applicable compliance cycle shall commence from 1
st
 April, 2022.”. 

(ii) in sub- paragraph (5),- 

(a) in the opening paragraph, for the words “the date of publication of this notification”, the figures, 

letters and word “1
st
 April, 2022” shall be substituted; 

(b) in the second proviso, - 

(i) after the words “green belt or plantation”, the words, brackets, letters and figure “or solar 

power plant or wind power plant as per the guidelines issued by the Central Pollution Control 

Board (CPCB) as specified in sub-para (6)” shall be inserted, 

(ii) the words, brackets and letters “Central Pollution Control Board (CPCB) or” shall be 

deleted, 

(iii) for the words “a year”, the words “three years” shall be substituted, 

(iv) for the words “the date of publication of this notification”, the figures, letters and word  

“1
st
 April, 2022” shall be substituted. 

(c) after the second proviso, the following proviso shall be inserted, namely: 

“Provided that ash stored in all ash ponds or dykes other than operational ash pond or dyke 

designated for temporary storage of ash as specified in sub-para (6) shall constitute the legacy ash 

and either to be reclaimed or stabilised or utilised.”. 

(iii) for sub- paragraph (6), the following sub-para shall be substituted, namely,- 

“(6) Any new as well as operational thermal power plant may be permitted operational ash pond or dyke for 

temporary storage of ash within an area of 0.1 hectare per Mega Watt (MW). Technical specifications of 

operational as well as stabilised and reclaimed ash ponds or dykes shall be as per the guidelines of the 

Central Pollution Control Board (CPCB) made in consultation with the Central Electricity Authority (CEA) 

and these guidelines shall also lay down a procedure for annual certification of the operational as well as 

stabilised and reclaimed ash pond or dyke on its safety, environment pollution, available volume, mode of 

disposal, water consumption or conservation in disposal, ash water recycling and green belt, etc. and shall 

be put in place within three months from the date of publication of this notification: 

Provided that up to two operational ash ponds or dykes for thermal power plants commissioned before 31
st
 

December, 2021, having installed capacity less than or equal to 1600 MW, and up to four operational ash 

ponds or dykes for thermal power plants having installed capacity more than 1600 MW, having multiple 

lagoons, within the specified area from the existing ash ponds or dykes, may be designated with clear 

demarcation along with coordinates, and shall inform to Central Pollution Control Board (CPCB) and 

concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) by 31st March, 

2023: 

Provided further that one ash pond or dyke shall be permitted in case of new thermal power plants or 

expansion of existing thermal power plants commissioned on or after 31
st
 December, 2021, which shall 

inform the details of demarcation along with coordinates to Central Pollution Control Board (CPCB) and 

concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) within 3 months 

from the date of commissioning of thermal power plant or by 31st March, 2023, whichever is later: 
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Provided also that coal and lignite based thermal power plants shall not be allowed to further establish or 

designate any new operational ash pond or dyke: 

Provided also that specification of 0.1 hectare per Mega Watt (MW) of an operational ash pond or dyke 

shall not be applicable for the thermal power plants commissioned before 03
rd

 November, 2009.”. 

(2) in paragraph B,- 

(i) in sub- paragraph (1), for the words, figures and letters “within 300 kms”, the words, figures and letters 

“within a radius of 300 kms” shall be substituted, 

(ii) in sub- paragraph (8), for the words “higher than the price of alternative products”, the words, brackets 

and letters “more than the price mentioned in the Schedule of Rates as specified by Central Public Works 

Department (CPWD) or concerned Public Works Department (PWD) or price of alternative products, if not 

mentioned in the Schedule of Rates.” shall be substituted. 

(3) in paragraph -D, - 

(i) for sub- paragraph (2), the following sub- paragraph shall be substituted, namely,- 

“(2) Persons or user agencies who have been served notice by owner of thermal power plants, if they have 

already tied up with other agencies for the purpose of utilisation of ash, shall inform the thermal power 

plant accordingly, and if they cannot use any ash or may use reduced quantity.”. 

(ii) after sub- paragraph (2), the following sub-para shall be inserted, namely,- 

“(3) Persons or user agencies who have been served notice by manufacturers of ash bricks or tiles or 

sintered ash aggregate or other ash based products, if they have already tied up with other agencies for the 

purpose of utilisation of ash based products, shall inform the manufacturer of ash bricks or tiles or sintered 

ash aggregate or other ash based products, accordingly, and if they cannot use ash based products, or may 

use reduced quantity.”. 

2. This notification shall come into force on the date of its publication in the Official Gazette. 

[F. No. HSM-9/1/2019-HSM] 

NARESH PAL GANGWAR, Addl. Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii), dated the 31
st
 December, 2021, vide number S.O.5481 (E), dated the  

31
st
 December, 2021. 
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I 

I 

T«t Repon No. 
Date 
Issued To 
SamplcTY!)C 

REGIONAL LABORATORY 
Haryana State Pollution Control Board 

Sector-I 6A, Opp. HEWO Apartment, Faridabad 

TESTREPQRT 
401M 
29/10/2024 
Regional Officer, Faridabad/Mcmbcr Secretary HSPCB 
Ground Water Sample 
22/10/2024 
Sh. Jatin Barwala, AEE &. Sh. Pmletp Kumar, JEE 
22/10/2024 

Sample collected on dated 
Sample Collected by 
Sample received on d1tcd 
Sample Location 
Sample Quantity 
Date of Analysis started 
Daicd of analysis completed 

FTPS Old ash dyke point I, Lat.-28.39-1572, Long.-77.270158 
2Litrc 
22/10/2024 
29/10/2024 

Sr. No. Parameter Protocol used Result Prescribed 
Limits 

I. Colour -- Huy -2. Odour .... Odourless ---3. pH APHA 4500 tt• B (24., Edition 7J7 6.5-8.5 
2023) 

4. Dissolved Solids APHA 2S40--C (24 u, Edition mo 500 
2023) 

l . Total Hardness as Ca~ 2340-C-Titrimctric Method 596 300 
(24.Edition 2023) 

6. Chloride as Cl IS 3025 (Part-32) :1988 463.1 250 
(Reaffinned 2014) 
Argcntomdric method 

7. SulphatcasSQ4 4S00SO4·· -E-Turbidimctric 8l 200 
Method (APHA 2411, Edition 
2023) ,. NitrateasNOl 4500- Noi· B-UV 34.7 4l 
Spectrophotometric Method 
(APHA 24., Edition 2023) 

9. Arsenic as As 3120-As-lnductivelyCoupled ND 0.01 
Plasma Method (APHA 24., 
Edition2023) 

10. Cadmium as Cd 3120-Cd Inductively Coupled ND 0.01 
Plasma Method (APHA 24111 

Edition 2023) 
II. Hexavalent Chromium as Cr"' APHA 3500-C, (8) (24 BDL 0.05 

Edition2023) (DL-0.005) 
12. Copperas Cu 3120-Cu- Inductively Coupled 0.011 0.05 

Plasma Method (APHA 24111 

Edition2023) 
13 . Lead as Pb 3120-Pb Inductively Coupled ND O.Ol 

Plasma Method (APHA 24* 
Edition2023) 

14. Mercury as Hg 3120-Hg Inductively Coupled ND 0.001 
Plasma Method (APHA 24 th 

Edition2023) 

Unit 

--
mi/I, 

mwL 

mwt-

mwt-

mwL 

m&'L 

mi/I, 

mwL 

mwt-

mg/L 

mwt-
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I "· Nickel as Ni 3120-Nl- lnductivcly Coupled 
Pluma Method (APHA 24• 

0.009 - mgll. 

Edition 2023) 
16. Iron as Fe 3120-Fc ICP-OES Method ND OJ mglL 

(APHA 24• Edition 2023) 
17. Zinc as Zn 3120-Zn Inductively Coupled 0.205 5.0 mgll. 

Plasma Method (APHA 24* 
Edition 2023) 

18. Phenolic Compounds as C.HsOH IS 3025 (Part-43) Sec 1-2022 BDL 0.001 mglL 
mall (DL-0.0006) 

Notes: 
I. The results retaic only to the items tested. 
2. The test report shall not be reproduced except in full without approval ofthe labcntocy, 
3. The resuhs apply to the sample as received .. 
4. If sample not preserved, results may vary. 

Sample aaalyztd by: 

v,nb~•vM~ "IN,.,L, 
Analyst I Aaal)"5l I Sc-'8' 

HSl'CM.AB/F/20241 7..<1' f- t-"l "lo 

~ KS~ ~. 
Lab 

Recloaal Laboratory Faridabad 

51208



Test Repon No. 
Dale 

Issued To 
Sample Type 

REGIONAL LABORATORY 
Haryana State Pollution Control Board 

Sector-16A, Opp. HEWO Apartmen~ Faridabad 

TEST REPORT 

397M 
'J!J/10/2024 
Regional Officer, Faridabad/Membet Secretary HSPCB 
Ground Water Sample 
22110/2024 
Sh. Jatin Barwala, AEE & Sh. Panlecp Kumar, JEE 
22/10/2024 

Sample collected on dated 
Sample Collected by 
Sample received on dated 
Sample Location 
Sample Quantity 

FTPS Old ash dyke point 2, Lat.-28.39484, Long.-n.270486 
2Litre 

Date or Analysis started 
Dated of analysis completed 

Sr. No. Parameter 

I. Colour 
2. Odoo, 
] . pH 

4. Dissolved Solids 

5. Total Hardness u CaCO, 

6. Chloridcasa 

7. SulphateasSO4 

8. NitrateasNOJ 

9. Arsenic as As 

10. Cadmium as Cd 

II. Hexavalent Chromium as er· 

12. Copperas Cu 

13. Lead as Pb 

14. Mercury as Hg 

22/10/2024 
29/10/2024 

Protocol used Result Prescribed 
Limits 

.... Colorless ··-

. ... Odoorl ... 
APHA 4500 H 8 (24~ Edition 7.42 6.S-8.S 
2023) 
APHA 2540-C (24"' Edition 2440 500 
2023) 
2340-C-TitrimetricMethod 836 300 
(24111 Edition2023) 

1S3025(Part-32) :1988 717.9 250 
(Reaffinned20l4) 
Argen1ometric method 
4500 SO, . • B-Turbidimetric 72 200 
Method (APHA 2411 Edition 
2023) 
4500-N~-B-UV 29.4 45 
Spectrophotometric Method 
(APHA 2411 Edition 2023) 
3120-As- lnductively Coupled ND 0.01 
Plasma Method (APHA 24• 
Edition202J) 
J 120-Cd Inductively Coupled ND 0.01 
Plasma Method (APHA 24• 
Edition202J) 
APHA 3500-Cr (8) (24"' BDL 0.05 
Edition 2023) (DL-0.005) 
3120-Cu- Inductively Coupled BDL 0.05 
Plasma Method (APHA 24.._ (DL-0.005) 
Edition2023) 
3120-Pb Inductively Coupled ND 0.05 
Plasma Method (APHA 24111 

Edition 2023) 
3120-Hg Inductively Coupled ND 0.001 
Plasma Method (APHA 24111 

Edition202J) 

Unit 

-· 
mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

52209



I 15. Nickel as Ni 3120-Ni- Inductively Coupled 0.004 -- ma/I, 
Pluma Method (APHA 2411 

Edition 2023) 
16. Iron as Fe 3120-Fe ICP-OES Method BDL 03 mall-

(APHA 24" Edition 2023) (DL-0.03) 

17. Zinc as Zn 3120-Zn Inductively Coupled 0.117 5.0 ma/I, 
Pluma Method (APHA 24., 
Edition2023) 

18. Phenolic Compounds u C.H,OH IS 3025 (Pan-43) Sec 1-2022 BDL 0.001 m8'!, 

ms/I (DL-<1.0006) 

Notes: 
I. The results relate only to the items tested. 
2. The test report shall not be reproduced except in full without approval of the laboratory. 
3. The results apply to the sample as received .. 
4, If sample noc. preserved, results may vary. 

S.mpl••"~ 

v,nb,S.bn,w,flllto~ /N,¥uood• 
Aaalyst / Analysl / Sc-'B' 

HSPCB/l.AB/F/2024/ 1-q, I- ~' 2-

9-f C 

~ Sh~ 
Llblncbrp 

Reslonal La:bonlory Faridlbad 

53210



Test Report No. 

°'" Issued To 
Sample Type 

REGIONAL LABO RA TORY 
Haryana State Pollution Control Board 

Sector-l6A, Opp. HEWO Apartmen~ Faridabad 

TEST REPORT 

400M 
29/10i2024 
R~onal Officer, Faridabad/Member Secretary HSPCB 
Ground Wattt Sample 
22/10/2024 
Sh. Jatin Barwa\a, AEE & Sh. Pardcep Kumar, JEE 
22/10/2024 

Sample collected on dated 
Sample Collected by 
Sample received on dated 
Sample Location 
Sample Quantity 

FfPS Old ash dyke point 3, Lat.-28.39-4STI, Long.-77.270158 
2 Litre 

I 
I 

Date of Analysis started 
Datedofanalysiscxxnpleted 

Sr. No. J>uunot .. 

I. Colour 
2. Odour 
J. pH 

4. DissolvcdSoiids 

5. Total Hardness as CaCO, 

6. Chloride as Cl 

7. Sulphal.easS04 

8. NitrateasNOi 

9. A=ic asAs 

10. Cadmium as Cd 

I 

22/100024 
29/10/2024 

Protocol used 

I -
·-
APHA 4500 H0 8 {24"' Editioo 
2023) 
I APHA 2S40-C ('24"'Edition 

2023) 

I ~~::=t1dood 
1S302S (Part-32):1988 

(Reaffirmed 2014) 
Argcntometric method 
4500 sot· -E--Turbidimetric 
Method (APHA 24 .. Edition 
2023) 
4500- NO,"B-UV 
Spectropholometric Method 
(APHA 24" Edi1ion 2023) 
3120-As- lnduccivelyCoupled 
Plasma Method (APHA 24• 
Edi tion2023) 
3120-0l lndudively Coupled 
Plasm1 Method (APHA 24• 
Edition2023) 

I I. HcxavalentChromiumasCr" APHA 3500-Cr (B) (24 
Edi tion2023) 

12. Copperas Cu 3120..Cu- lnductivclyCoupled 
Plasma Method (APHA 2411, 
Edition2023) 

13. Lead as Pb 3120-Pb Inductively Coupled 
Plasm1 Method (APHA 24111 

1 Edition2023) 
14. Mercury as Hg 3120-Hg Inductively Coupled I Plasm1 Method (APHA 24 .. 

Edition2023) 

.... 1, .,_.., 
Limits 

Colorless -
Odourless -
734 6.5-8.S 

19&0 soo 

640 JOO 

590.9 250 

76 200 

31.4 45 

ND 0.01 

ND 0.01 

BDL 0.05 
(DL-0.005) 
ND 0.05 

ND 0.05 

ND 0.001 

Unit 

-
mglL 

mg/L 

mglL 

mglL 

mg/L 

mglL 

mg/L 

mglL 

mg/L 

mg/L 

mg/L 

54211



15. Nickel as Ni 3120-Ni• hxluctivelyCoupled 0.027 - m&'L 
Pl11m1 Method (APHA 24• 
Editlon202J) 

16. Iron as Fe 3120-Fe ICP-OES Method ND 0.3 mg/L 
(APHA 24.Edition 2023) 

17. Zinc as Zn 3120-Zn lnduc1ively Coupled 0233 s.o mall 
Plasma Method (APHA 24• 
Edltion2023) 

II. Phenolic Compounds as C.H,OH IS 3025 (P111-43) Sec 1-2022 BDL 0.001 mall 
mg/I (DL-<l.0006) 

Notes: 
I. The results rdate only 10 the items tested. 
2. The test report shall not be reproduced except in full without approval oflhc laboratory. 
3. The results apply to the sample as received .. 
4. lhamplcnotpreserved,resultsmayvary. 

Sample 1nalyud by: 

v,n~"'~ ""'~ood• 
Analyst / ADll)'SI I ~•g,· 

HSPCBILABIF/201'1 7-'1 '1 ' '.J-'f& fs 

.. .£;;~· 
Llbl1teb1rae 

Recio••I Llbor1tory Faridabad 

55212



I 

I 

--
Tcst Rq,ortNo. 

°'" Issued To 
Sample Type 

REGIONAL LABORATORY 
Haryana State Pollution Control Board 

Sector-16A, Opp. HEWO Apartmen~ Faridabad 

TEST REPORT 
399M 
29/10/2024 
Regional Officer, F1rid1bld/Member Secretary HSPCB 
Ground WIier Sampie 
22/10/2024 
Sh. Jat in Barwala, AEE & Sh. Pll'dcep Kumar, JEE 
22/10/2024 

Sample collected on dated 
Sample Collected by 
Sample received on dated 
Sample Location 
Sample Quantity 

FTPS Old ash dyke point 4, Llt.-28394606, Lona,.0 77.270 173 
2Litre 

Date of Analysis staned 
Dated of analysis compltted 

Sr. No. ] Parameter 

I. ] Colour 
2. I Odour 
l pH 

4. Dissolved Solids 

,. Total Hardness as caeo, 

,. Chloride as Cl 

7. SulphatcuS04 

8. NitraieasNOi 

9. Arsenic as As 

IO. Cadmium a Cd 

II . Hexavalent Chromium as er· 

12. / Copperas Cu 

13. Lead as Pb 

14. Mercury as Hg 

22/10/2024 
29/10/2024 

Pro!ocol uscd Resuh Pr,,oribed 
Limits 

Col°""' 
·- Odowlm -
APHA 4SOO H' 8 (24 Edition 121 6.5-1.S 
2023) 

I APHA 2540-C (24"' Edition 11S0 ,oo 
2023) 
2340-C-Tittimetric Method 620 300 
(24• Edition 2023) 

1S3025 (Pan-32): 1911 174.9 2SO 
(Reaffirmed 2014) 
Argentomctricmethod 
4S00 S04 • • E-Turbidimecric 72 200 
Method (APHA 24• Edition 
2023) 
4S00-NOJB-UV 21.4 " I Spcctropholometric Method I (APHA 24• Edit ion 2023) 

I 3120-As- lnduccivdyCoupkd 
Plasma Method (APHA 24• 

ND 0.01 

Edi1ion 2023) 
I 3120-Cd Inductively Coupled ND 0.01 

Plasma Method (APHA 24• 
Edition 2023) 
APHA 3500-Cr (8) (24u, BDL o.os 
Edilion202J) (DL-0.00S) 
J 120-Cu- lnduccively Coupled ND 0.05 
Plasma Method (APHA 24• 
Edition2023) 
3120-PblnductivelyCoupled ND 0.05 
Plasma Method {APHA 24111 

Edition 202J) I 3120-Hg lnductivelyCoupled NO 0.001 
Plasma Method (APHA 2411 

Edi1ion 2023) 

Unit 

-
mf'L 

mf'L 

mf'L 

mf'L 

mf'L 

mf'L 

mf'L 

mf'L 

mf'L 

mf'L 

mf'L 

56213



I 
IS. Nickel as Ni 3120-Ni- Inductively C.ouplcd 0.029 ..... ms/L 

Pluma Method (APHA 24" 
Edition 2023) 

16. lronuFc 3120-Fc ICP-OES Method 
(APHA 24" Edition 2023) 

ND 0.3 ms/L 

17. Zinc as Zn 3120-Zn Inductively Coupled 0.149 s.o ms/L 
Plasma Method (APHA 24" 
Edition 2023) 

18. Phenolic Compounds as C.H50H IS 3025 (Part-43) Sec 1-2022 BDL 0.001 ms/L 
mg/I (DL-0.0006) 

Notes: 
l. The results relate only to the items tested. 
2. The tcsi rcpon shall not be reproduced except in full without approval of the laboratory. 
3. The results apply to the sample as received .. 
4. If sample not preserved, results may vary. 

Sample analyzed by: 

v,nb•~•ti>lk,,IN,kHood, 
Analyst / Analyst I Sc-'B' 

HSPCB/LAB/F/2024/ ?-</ & S - 1--'f ( & 

~ KS~~-
Llblnc•arp 

Reclonal Laboratory Faridabad 

57214



Test Report No. 

°'" Issued To 
Sample Type 

REGIONAL LABORATORY 
Haryana State Pollution Control Board 

Sector-l 6A, Opp. HEWO Apartment, Faridabad 

TEST REPORT 
398M 
29/10/2024 
Regional Officer, Faridabed/Mmber Secretary HSPCB 
Ground Water Sample 
22/10/2024 
Sh. Jatin 81JW1l1, AEE & Sh. Pardcep Kumar, JEE 
22/10/2024 

Sample collected on dated 
Sample Collected by 
Samplereccivcdondated 
Sample Location 
Sample Quantity 
DateofAnalysisstar1ed 
Dated of analysis completed 

FI'PS Old uh dyke point S, LaL-28.39484, Lona.-77.270486 
2Litrc 
22/10/2024 
29/10/2024 

Sr. No. Parameter Protocol used Result Prescribed 
Limits 

I. Colour -- Colorlm -
2. Odoot .... Odourless -·-
3. pH APHA 4500 If 8 (24 Edition 7.34 6.S-8.S 

2023) 
4. Dissolved Solids APHA 2540-C (24 Edition 1130 lOO 

2023) 
l. Total Hardness as CaCO, 2340-C-Titrimetric Method 612 300 

(24• Edition 2023) 
6. Chloride as Cl 1S3025 (Ptrt-32):1988 471.4 250 

(Reaffinncd2014) 
Argcntometric method 

7. SulphateasS04 4500 S04 • • • E-Turbidimetric 68 200 
Method (APHA 24111 Edition 
2023) 

8. NitratcasNO1 4500- NDJ. B-UV 2S.2 4l 
Spectrophotometric Method 
(APHA 24" Edition 2023) 

9. Arsenic as As 3120-As• Inductively Coupled ND 0.01 
Plasma Method (APHA 24• 
Edition2023) 

10. Cadmium as Cd 312().Cd JnductiveJy Coupled ND O.oJ 
Plasma Method (APHA 24• 
Edil ion2023) 

11. Hexavalent Chromium as Cr' APHA 3SOO-Cr {B) (24"' BDL 0.0l 
Edilion 2023) (DL-0.00l) 

12. Copperas Cu 3120-Cu-JnductivelyCoupled BDL 0.0l 
Plasma Method (APHA 24" (DL-0.00l) 
Edidon 2023) 

13 . Lead as Pb 3120-PblnductivelyCoupled ND 0.0l 
Plasma Method (APHA 24111 

Edition2023) 

14. Mercury as Hg 3120-HglnductivelyCoupled ND 0.001 

Plasma Method (APHA 24• 
Edition2023) 

Unil 

-
ms/I. 

ms/I. 

ms/I. 

ms/I. 

ms/I. 

ms/I. 

ms/I. 

ms/I. 

ms/I. 

ms/I. 

ms/I. 

58215



I 15. NickdasNi 3120.Ni- lnductively Coupled 0.034 mg/L 

Plasma Method (APHA 24• 
Edition 2023) 

16. Iron as Fe 3120-Fe ICP-OES Method ND O.l mg/L 

(APHA 24" Edition 2023) 

17. Zinc as Zn 3120-Zn Inductively Coupled 0.290 s.o mg/L 

Plasma Method (APHA 24• 
Edition 2023) 

18. Phenolic Compounds u ½HsOH IS 3025 (Part-43) Sec 1-2022 BDL 0.001 mg/L 

mg/I (DL-sl.0006) 

Notes: 
I. The results relate only to the items tested. 
2. The test report shall not be reproduced except in full without approval or the laborator)'. 
3. The results apply to the sample as received .. 
4. IfsamplcnotpreserYCd,resultsmayvary. 

Sample analyi.ed by: 

V,n~b,.w,IIM~,/N,kHood• 
Aulysl / Analyst / Sc-'B' 

HSPCBILABIF/2024/ t % 3• '¥/ C'{ 

~ Ksi!f~· 
Rq:loaal Laboratory Faridabad 

59216



-

Test Report No. 
Date 
Issued To 
Sample Type 

REGIONAL LABORATORY 
Haryana State Pollution Control Board 

Sector- l 6A, Opp. HEWO Apartment, Faridabad 

TEST REPORT 

402 M 
29/10/2024 
Regional Officer, Faridabad/Member Secretary HSPCB 
Ground Water Sample 
22/10/2024 
Sh. Jatin Barwala, AEE & Sh. Pardeep Kumar, JEE 

Sample collected on dated 
Sample Collected by 
Sample received on dated 
Sample Location 

22/10/2024 
FTPS New ash dyke point I, Lat.-28.399195, Long.-77.258904 

Sample Quantity 
Date of Analysis started 
Dated of analysis completed 

Sr. No. Parameter 

1. Colour 
2. Odour 
3. pH 

4. Dissolved Solids 

5. Total Hardness as CaCO3 

6. Chloride as Cl 

7. Sulphate as SO4 

8. Nitrate as NO3 

9. Arsenic as As 

10. Cadmium as Cd 

I I. Hexavalent Chromium as Cr+0 

12. Copper as Cu 

13. Lead as Pb 

14. Mercury as Hg 

2 Litre 
22/10/2024 
29/10/2024 

Protocol used Result Prescribed 
Limits 

Colorless ---------
Odourless -----___ .. 

APHA 4500 Ir B (24m Edition 7.32 6.5-8.5 

2023) 
APHA 2540-C (24mEdition lllO 500 

2023) 
2340-C-Titrimetric Method 394 300 

(24th Edition 2023) 
IS 3025 (Part-32) : 1988 132.8 250 

(Reaffinned 2014) 
Argentometric method 
4500 sol· -E-Turbidimetric 64 200 

Method (APHA 24th Edition 
2023) 
4500- NO3• B-UV 11.8 45 

Spectrophotometric Method 
(APHA 241h Edition 2023) 
3120-As- Inductively Coupled ND 0.01 

Plasma Method (APHA 24th 

Edition 2023) 
3120-Cd Inductively Coupled ND 0.01 

Plasma Method (APHA 24th 

Edition 2023) 
APHA 3500-Cr (B) (24ui BDL 0.05 

Edition 2023) (DL=0.005) 

3 I 20-Cu- Inductively Coupled ND 0.05 

Plasma Method (APHA 24th 

Edition 2023) 
3120-Pb Inductively Coupled ND 0.05 

Plasma Method (APHA 24th 

Edition 2023) 
3120-Hg Inductively Coupled ND 0.001 

Plasma Method (APHA 24th 

Edition 2023) 

Unit 

----
mg.IL 

mg.IL 

mg.IL 

mg/L 

mg.IL 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

Annexure- R/3 60217



IS. NickclasNi 3120-Ni- lnductivcly Coupled ND ·- ms/I, 
Pluma Method (APHA 24111 

Edition 2023) 
16. Iron as Fe 3120-Fe ICP-OES Method ND 0.3 ms/I, 

(APHA 24" Edition 2023) 
17. Zinc as Zn 3 120-Zn I nductivtly Coupled o.osa s.o ms/I, 

Plasma Method (APHA 24" 
Edition2023) 

18. Phenolic Compounds as C.H,0H IS 3025 (Port-43) Sec 1 -2022 BDL 0.001 ms/I, mg/I (DL-0.0006) 

Notes: 
I. The results relate only to the items tested. 
2. The test report shill not be reproduced except in full without approval of the labotltory. 
3. The results apply to the sample as received .. 
4. lhamp\c noc preserved, results may vary. 

Sample aaalyud by: 

v,nh•~~•~IN,,.,~,.., 
Aaalysl / Aaalyst / Sc-'8' 

HSPCBJLAB/F/20241 °'./4 'f / • 1-'! 'I- 2--

~ K S~~-

Laboratory Faridabad 

61218



-
HARYANA STATE 

,,. .. , 
Test Report No. 
Date 
Issued To . 
Sample Type 

REGIONAL LABORATORY 
Haryana State Pollution Control Board 

Sector-16A, Opp. HEWO Apartment, Faridabad 

TEST REPORT 

403 M 
29/10/2024 
Regional Officer, Faridabad/Member Secretary HSPCB 
Ground Water Sample 
22/10/2024 
Sh. Jatin Barwala, AEE & Sh. Pardeep Kumar, JEE 
22/10/2024 

Sample collected on dated 
Sample Collected by 
Sample received on dated 
Sample Location 
Sample Quantity 

ITPS New ash dyke point 2, Lat.-28.405436, Long.-77.258904 
2 Litre 

Date of Analysis started 
Dated of analysis completed 

Sr. No. Parameter 

l. Colour 
2. Odour 
3. pH 

4. Dissolved Solids 

5. Total Hardness as CaCO3 

6. Chloride as Cl 

7. Sulphate as SO4 

8. Nitrate as NO3 

9. Arsenic as As 

10. Cadmium as Cd 

11. Hexavalent Chromium as Cr+6 

12. Copper as Cu 

13. Lead as Pb 

14. Mercury as Hg 

22/10/2024 
29/10/2024 

Protocol used Result Prescribed 
Limits 

....... Colorless -----
---- Odourless -----
APHA 4500 H+ B (24u, Edition 7.38 6.5-8.5 
2023) 
APHA 2540-C (241h Edition 720 500 
2023) 
2340-C-Titrimetric Method 424 300 
(24th Edition 2023) 

IS 3025 (Part-32) : 1988 298.6 250 
(Reaffirmed 2014) 
Argentometric method 
4500 SO{- E-Turbidimetric 70 200 
Method (APHA 24th Edition 
2023) 
4500- NO3. B-UV 14.6 45 
Spectrophotometric Method 
(APHA 24th Edition 2023) 
3120-As- Inductively Coupled ND 0.01 
Plasma Method (APHA 24th 

Edition 2023) 
3120-Cd Inductively Coupled ND 0.01 
Plasma Method (APHA 24th 

Edition 2023) 
APHA 3500-Cr (B) (24th BDL 0.05 
Edition 2023) (DL=0.005) 
3120-Cu- Inductively Coupled ND 0.05 
Plasma Method (APHA 24 th 

Edition 2023) 
3120-Pb Inductively Coupled ND 0.05 
Plasma Method (APHA 24th 

Edition 2023) 
3120-Hg Inductively Coupled ND 0.001 
Plasma Method (APHA 24 th 

Edition 2023) 

Unit 

----
mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

62219



I 15. Nickel as Ni 3120.Ni- lnduc:tively Coupled ND . .... ma/I, 
Plasma Method (APHA 24• 
Edition 2023) 

16. lronuFe 3120-Fe ICP-OES Method 
(APHA 24111 Edition 2023) 

ND 0.l ma/I, 

17. ZincuZn 3120.Zn Inductively Coupled 0.231 ,.o ma/I, 
Plasma Method (APHA 24• 
Edition 2023) 

11. Phenolic Compounds as C.Hs0H IS 3025 (Part-43) Sec 1-2022 BDL 0.001 ma/I, 

mg/1 (DL-0.0006) 

Notes: 
I. Theresulurel1teonly totheitcmstelted. 
2. The test report shall not be reproduced except in full without approval of the laboratory. 
3. The results apply to the sample u received .. 
4. lfsamplenotprcserved,rcsultsmayvary. 

Sample by: \ 

v,nh~IIM•~••iN•"•""• 
A111lyst / Aaalyst I Sc-•&• 

HSPCBILABIF/202'/ rn3 -1-'J't1j 

~ KSe.:~· 
Recioaal Laboratory Farldabad 

63220



Test Report No. 
Date 
Issued To 
Sample Type 

REGIONAL LABORATORY 
Haryana State Pollution Control Board 

Sector-16A, Opp. HEWO Apartment, Faridabad 

TEST REPORT 

404M 
29/10/2024 
Regional Officer, Faridabad/Member Secretary HSPCB 
Ground Water Sample 
22/10/2024 
Sh. Jatin Barwala, AEE & Sh. Pardeep Kumar, JEE 

Sample collected on dated 
Sample Collected by 
Sample received on dated 
Sample Location 

22/10/2024 
FTPS New ash dyke point 3, Lat.-28.406903, Long.-77.282775 

Sample Quantity 
Date of Analysis started 
Dated of analysis completed 

Sr. No. Parameter 

I. Colour 
2. Odour 
3. pH 

4. Dissolved Solids 

5. Total Hardness as CaCO3 

6. Chloride as Cl 

7. Sulphate as SO4 

8. Nitrate as NO3 

9. Arsenic as As 

10. Cadmium as Cd 

2 Litre 
22/10/2024 
29/10/2024 

Protocol used 

........ 

........ 
APHA 4500 B (24u, Edition 
2023) 
APHA 2540-C (24m Edition 
2023) 
2340-C-Titrimetric Method 
(24 th Edition 2023) 

IS 3025 (Part-32) : 1988 
(Reaffirmed 2014) 
Argentometric method 
4500 sot -E-Turbidimetric 
Method (APHA 24th Edition 
2023) 
4500- NO3• B-UV 
Spectrophotometric Method 
(APHA 24d' Edition 2023) 
3120-As- Inductively Coupled 
Plasma Method (APHA 24th 

Edition 2023) 
3120-Cd Inductively Coupled 
Plasma Method (APHA 24th 

Edition 2023) 

11. Hexavalent Chromium as Ct6 APHA 3500-Cr (B) (24th 

Edition 2023) 

12. Copper as Cu 3120-Cu- Inductively Coupled 
Plasma Method (APHA 24th 

Edition 2023) 

13. Lead as Pb 3120-Pb Inductively Coupled 
Plasma Method (APHA 24th 

Edition 2023) 

14. Mercury as Hg 3120-Hg Inductively Coupled 
Plasma Method (APHA 24th 

Edition 2023) 

Result Prescribed 
Limits 

Colorless -----
Odourless -----
7.22 6.5-8.5 

510 500 

264 300 

149.4 250 

55 200 

10.2 45 

ND 0.01 

ND 0.01 

BDL 0.05 
(DL=0.005) 
ND 0.05 

ND 0.05 

ND 0.001 

Unit 

----
mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

64221



I 15. Nickel as Ni 31 20•Ni- Inductively Coupled ND -- mg/L 
Plasma Method (APHA 24111 

Edition 2023) 

16. Iron as Fe 3120-Fe ICP-OES Method ND 03 mg/L 
(APHA 24., Edition 2023) 

17. ZincuZn 3120-Zn Inductively Coupled 0.074 5.0 mg/L 
Plasma Method (APHA 2411 

Edition 2023) 
18. Phenolic Compounds as C6H,0H IS 3025 (Part-43) Sc< 1-2022 BDL 0.001 mg/L 

mg/I (DL-0.0006) 

Nola: 
1. The results relate only to the items tested. 
2. The test report shall not be reproduced except in full without approval of the laboratory. 
3. The results apply to the sample as recei~ .. 
4. If sample not preserved, results may vary. 

Sample analyzed by: 

v,~w,vM(J;lL.,rr;,lHood• 
Analyst I Aaalyst / St-'B' 

HSPCBILAB/F/202<1 -:j-q '1-S - 1'f H, 

Llb lacll•r&t 
Rtp011al Labontory Faridabad 

65222



HARYANA STATE ~· 
Test Report No. 
Date 

Issued To 
Sample Type 

REGIONAL LABORATORY Se!~;?;~': ~ate HEPollution Control Board 
' pp. WO Apartment, Faridabad 

TEST REPORT 

405 M 
29/10/2024 
Regional Office F 'd 
Ground W t Sr, an abad/Member Secretary HSPCB . a er ample 
22/10/2024 

~;j;;;;~:twala, AEE & Sh. Pardeep Kumar, JEE 

San,ple collected on dated 
Sa111ple Collected by 
Sample received on dated 
Sample Location 
Sample Quantity 
Date of Analysis started 
Dated of analysis completed 

1;7i~r~ew ash dyke point 4, Lat.-28.397839, Long.-77.265711 
22/10/2024 
29/10/2024 

Sr. No. Parameter Protocol used Result Pr escribed 
1. Colour Limits 

---- Colorless -----2. Odour ---- Odourless -----3. pH APHA 4500 tr B (24th Edition 7.08 6.5-8.5 
2023) 

4. Dissolved Solids APHA 2540-C (241nEdition 2080 500 
2023) 

5. Total Hardness as CaCO3 2340-C-Titrimetric Method 698 300 
(24th Edition 2023) 

6. Chloride as Cl IS 3025 (Part-32) : 1988 556.1 250 
(Reaffirmed 2014) 
Argentometric method 

7. Sulphate as SO4 4500 So/· -E-Turbidimetric 110 200 
Method (APHA 24th Edition 
2023) 

8. Nitrate as NO3 4500- NO3• B-UV 42.7 45 
Spectrophotometric Method 
(APHA 24°1 Edition 2023) 
3120-As- Inductively Coupled ND 0.01 9. Arsenic as As 

th Plasma Method (APHA 24 
Edition 2023) 
3120-Cd Inductively Coupled ND 0.01 

10. Cadmium as Cd 
Plasma Method (APHA 24th 

Edition 2023) 
0.05 . C +o APHA 3500-Cr (B) (24m BDL 

11. Hexavalent Chromium as r 
Edition 2023) (DL=0.005) 

3120-Cu- Inductively Coupled 0.015 0.05 
12. Copper as Cu th Plasma Method (APHA 24 

Edition 2023) 
0.05 

3120-Pb Inductively Coupled ND 
13. Lead as Pb Plasma Method (APHA 24th 

Edition 2023) 
ND 0.001 

3120.Hg Inductively Coupled 
14. Mercury as Hg Plasma Method (APHA 2401 

Edition 2023) 

Unit 

----

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

66223



I "· Nickel as Ni 3120-Ni- Inductively Coupled 0.014 - mwt 
Plasma Method (APHA 24• 
Edition 2023) 

16. Iron as Fe 3120-Fe ICP-OES Method NO 0.3 • (APHA 24*Edition 2023) 
17. Zinc as Zn J 120-Zn Inductively Coupled 1.415 s.o • Pluma Method (APHA 24* 

Edition 2023) 
II. Phenolic Compounds u C.H,OH IS 3025 (Part-43) Sec: 1-2022 SOL 0.001 mwt 

mgll (Dl,-0.0006) 

Notes: 
1. Thcresultsrdatconlytothei1emstested. 
2. The test report shall l\0t be reproduced except in full without approval of the laboratory. 
3. The results apply to the sample as received .. 
4. Jfsamplcnotprescrvcd,resuhsmayvary. 

Sample aulyud by: 

v,9.:"1,nw,~mnn<m~ood• 
/ Analyst I Sc-'8' 

HSPCB/LAB/Fn024/ 

~ KS~ 

Labonlory Faridabad 

67224



-
Test Report No. 
Date 
Issued To 
Sample Type 

REGIONAL LABORATORY 
Haryana State Pollution Control Board 

Sector- l 6A, Opp. HEWO Apartment, Faridabad 

TEST REPORT 

406M 
29/10/2024 
Regional Officer, Faridabad/Member Secretary HSPCB 
Ground Water Sample 
22/10/2024 
Sh. Jatin Barwala, AEE & Sh. Pardeep Kumar, JEE 
22/10/2024 

Sample collected on dated 
Sample Collected by 
Sample received on dated 
Sample Location 
Sample Quantity 

FTPS New ash dyke point 5, Lat.-28.397416, Long.-77.26523 
2 Litre 

Date of Analysis started 
Dated of analysis completed 

Sr. No. Parameter 

I. Colour 
2. Odour 
3. pH 

4. Dissolved Solids 

5. Total Hardness as CaCO3 

6. Chloride as Cl 

7. Sulphate as SO4 

8. Nitrate as NO3 

9. Arsenic as As 

10. Cadmium as Cd 

22/10/2024 
29/10/2024 

Protocol used 

----
----
APHA 4500 rt B (24m Edition 
2023) 
APHA 2540-C (24th Edition 
2023) 
2340-C-Titrimetric Method 
(2411i Edition 2023) 

IS 3025 (Part-32) : 1988 
(Reaffirmed 2014) 
Argentometric method 
4500 so/ -E-Turbidimetric 
Method (APHA 24th Edition 
2023) 
4500- NO3• B-UV 
Spectrophotometric Method 
(APHA 24th Edition 2023) 
3120-As- Inductively Coupled 
Plasma Method (APHA 24th 

Edition 2023) 
3120-Cd Inductively Coupled 
Plasma Method (APHA 24th 

Edition 2023) 
11. Hexavalent Chromium as Cr+0 APHA 3500-Cr (B) (24u1 

Edition 2023) 
12. Copper as Cu 3120-Cu- Inductively Coupled 

Plasma Method (APHA 24th 

Edition 2023) 

13. Lead as Pb 3120-Pb Inductively Coupled 
Plasma Method (APHA 24th 

Edition 2023) 

14. Mercury as Hg 3120-Hg Inductively Coupled 
Plasma Method (APHA 24 th 

Edition 2023) 

Result Prescribed 
Limits 

Colorless -----
Odourless -----
7.43 6.5-8.5 

2090 500 

744 300 

564.4 250 

115 200 

44.6 45 

ND 0.01 

ND 0.01 

BDL 0.05 
(DL=0.005) 
0.008 0.05 

ND 0.05 

ND 0.001 

Unit 

----

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

mg/L 

' 
'' .. i I 

\' , 
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15. Nickel as Ni 3120-Ni- Inductively Coupled a.oos . .... mall 
Plasma Method (APHA 24" 
Edition2023) 

16. Iron as Fe 3120.Fe !CP-OES Method ND 0.3 mall 
(APHA 24111 Edition 2023) 

17. Zinc as Zn 3120-Zn Inductively Coupled 1.044 s.a mall 
Plasma Method (APHA 2411 

Edition2O23) 

"· Phenolic Compounds as CJi50H IS 3025 (Part-43) Sec 1-2022 BOL 0.001 mall 
ma/I (DL-0.0006) 

Notes: 
I. The results relate only to the items tested. 
2. The test report shall not be reproduced except in fu ll without approval of the laboratory. 
3. The results apply to the sample as rteeived .. 
4. lfsample not preserved, results may vary. 

Sample analyzed by: \ 

v ... ,. ~ 1~ ,1N, ... ~ood• 
Analyst I Analyst / Sc-'8' 

HSPCB/LAB/F/2O241 :/4 f'/ - r'f 8 0 

Llblac .. ra:e 
Reclonal Laboratory Faridabad 

69226


	HARYANA STATE POLLUTION CONTROL BOARD
	Faridabad Region, Opp. Hewo Appmt., Sector-16A, Faridabad


